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Item No. 02 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 436/2023 
(I.A. No. 607/2023) 

Association of Fly Ash Products 
Manufacturers (AFAPM)      Applicant 

Versus 

Ministry of Environment, Forest & 
Climate Change & Anr.   Respondent 

Date of hearing: 13.07.2023 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. V.K. Shukla & Mr. Sugam Mishra, Advs. 

ORDER 

1. The applicant has challenged Notification dated 31.12.2021 and

Notification dated 30.12.2022 issued by the MoEF&CC on the ground 

that it is in contravention of Hazardous Waste (Management, Handling 

and Transboundary Movement) Rules, 2016 so far as it relates to 

utilization, transportation and disposal of fly ash in an environmentally 

sustainable manner and in violation of order of Hon’ble Supreme Court of 

India dated 10.05.2022 passed in Civil Appeal No. 2947 of 2020, M/s. 

Aravali Power Co. Pvt. Ltd. vs. Vedprakash and Anr.

2. The applicant has further challenged the advisory dated

22.02.2022 issued by the Respondent No. 2 on the ground to be in 

contravention of Environmental Rules. The Notification has been further 

challenged on the ground that order passed by the Hon’ble Supreme 

Court dated 10.05.2022 in Civil Appeal No. 1692-1693 of 2020, M/s. 

Aravali Power Co. Pvt. Ltd. vs. Vedprakash and Anr. wherein it was held:

“12. In view of the above background, it would be necessary for the 
MoEF&CC to revisit whether the parameters which have been 
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prescribed by the notification dated 31 December 2021 must be 
modified taking into account the provisions of the Rules of 2016, to 
the extent to which the applicability of the Rules is attracted to the 
utilization, transportation and disposal of fly ash. Besides 
conducting this exercise, MoEF&CC shall ensure that the 
enforcement, monitoring, audit and reporting mechanism which is 
envisaged in paragraphs E(3) and E(5) of the notification dated 31 
December 2021 is duly put into place and enforced scrupulously. 
Unless steps have already been taken to enforce the precautionary 
steps envisaged in the notification, MoEF&CC shall do so within a 
period of three months from the date of this judgment. In doing so 
the precautionary principle shall be followed. The MoEF&CC shall 
also determine upon due analysis whether any further modification 
of the notification is necessary to comply with the provisions of the 
Rules of 2016 noticed above and other cognate legislation, including 

subordinate legislation bearing on the utilization, transport and 
disposal of fly ash in an environmentally sustainable manner.  

xxx ……………………………….xxx………………………………….xxx 

15. We clarify that this judgment shall not be construed as a
decision on merits upholding the validity of the notification dated 31 
December 2021. Any party aggrieved by the terms of the 
notification would be at liberty to pursue the remedies which are 
available in law before the appropriate forum.” 

3. The matter of utilization of fly ash was previously considered in O.A

No. 164/2018 and vide order dated 18.01.2022, it was observed as 

follows: 

Finally, the Tribunal passed following operative order:- 

“30. We have considered the written submissions filed by the 

individual TPPs. In view of earlier orders dealing with the 

contentions of the TPPs, there is no merit in the stand that the 

said plants are not liable for 100% fly ash disposal. Difficulties 

pointed out are of no relevance as the same are to be resolved by 

the administration and not by the victims of pollution whose rights 

are being affected. Environment cannot be violated against 

statutory norms 

xxx……………………………….xxx………………………………….xxx 
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Another obstacle pointed out is advisory issued by the Ministry of 

Power dated 22.9.2021 that instead of being given free, fly ash 

should be sold which is not viable as there are no buyers 

perpetuating storage to the detriment of environment and public 

health and cost. Not only such advisory is unmindful of disastrous 

consequences, it is also against recent statutory notification of 

MoEF&CC dated 31.12.2021. We find it to be so and direct that 

being detrimental to environment, the same will not be enforced. 

In compelling circumstances, to protect environment, we find it 

necessary to constitute a high-level Coordination Committee in 

exercise of our powers under section 15 of the NGT Act to be 

called the ‘Fly ash Management and Utilization Mission’. Details 

follow in later part of the order. 

4. As noted earlier, situation caused by failure of the TPPs to manage

fly ash scientifically and to utilize the same within reasonable time is 

highly detrimental to public health and emergency measures in Mission 

Mode are required. Even the Notification dated 31.12.2021 recognizes the 

alarming situations which is clear from the text of the Notification itself 

quoted below: 

“S.O. 5481(E).—Whereas by notification of the Government of 
India in the erstwhile Ministry of Environment and Forests vide 
S.O.763 (E), dated the 14th September, 1999, as amended from 
time to time, the Central Government, issued directions for 
restricting the excavation of top soil for manufacturing of bricks and 
promoting the utilisation of fly ash in the manufacturing of building 
materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal 
power plants; 

And whereas, to implement the aforesaid notification 
more effectively based on the polluter pays principle (PPP) 

thereby ensuring 100 per cent utilisation of fly ash by the 
coal or lignite based thermal power plants and for the 
sustainability of the fly ash management system, the Central 

Government reviewed the existing notification; and whereas 
environmental compensation needs to be introduced based on 

the polluter pays principle; 
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5. And this Tribunal constituted a committee as follows:

(3) A committee shall be constituted under the chairmanship of 
Chairman, Central Pollution Control Board (CPCB) and having 
representatives from Ministry of Environment, Forest and Climate 
Change (MoEFCC), Ministry of Power, Ministry of Mines, Ministry of 
Coal, Ministry of Road Transport and Highways, Department of 
Agricultural Research and Education, Institute of Road Congress, 
National Council for Cement and Building Materials, to examine and 
review and recommend the eco-friendly ways of utilisation of ash and 
make inclusion or exclusion or modification in the list of such ways as 
mentioned in Subparagraph (2) based on technological developments 
and requests received from stakeholders. The committee may invite 
State Pollution Control Board or Pollution Control Committee, operators 
of thermal power plants and mines, cement plants and other 

stakeholders as and when required for this purpose. Based on the 
recommendations of the Committee, Ministry of Environment, Forest and 
Climate Change (MoEFCC) may publish such eco-friendly purpose. 

6. The procedure for supply of ash or ash based products were

directed to be monitored and implemented in a following manner: 

“D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of 
ash bricks or tiles or sintered ash aggregate shall serve 
written notice to persons or agencies who are liable to utilise 
ash or ash based products, offering for sale, or transport or 
both.  

(2) Persons or user agencies who have been served notices by 
owner of thermal power plants or manufacturers of ash bricks 
or tiles or sintered ash aggregate, if they have already tied up 
with other agencies for the purpose of utilisation of ash or ash 
products, shall inform the thermal power plant accordingly, if 
they cannot use any ash or ash products or use reduced 
quantity.” 

7. Directions were issued to the effect that the Mission may also

consider the safeguards laid down in the Notification dated 31.12.2021, 

particularly for safety audits of the ash dykes which should be conducted 

particularly for structural stability, as far as possible within six months. 

Advisory issued by the Ministry of Power dated 22.9.2021 will not be 

enforced being against the spirit of notification dated 31.12.2021 and 

obstructing much needed speedy utilisation/disposal of legacy flyash. 

The Mission may evolve mechanism for interaction with stake holders, 

including associations of brick kiln owners. 

10

257



 
 

5 
 
 

8. Learned counsel for the applicant has contended that the 

guidelines issued has not been enforced and the directions of the Hon’ble 

Supreme Court of India passed in Writ Petition quoted above to the effect 

that the MoEF & CC will revisit the parameters as prescribed in the 

notification and modify according to the provisions of 2016 has not been 

considered.    

  

9. A substantial question relating to environment has been made out.  

 

10. Since the matter is inter departmental issue which should be 

amicably dealt with a justified solution meeting the environmental 

standards, thus the Secretary, Environment and Secretary, Power is 

directed to submit a joint report with regard to the contentions raised in 

the application with a viable solution so that 100% utilization of fly ash 

should be ensured. This may be after due deliberation with the stake 

holders and the department concerned.  

 
 

11. Issue notice to the respondents, returnable within four weeks. 

Respondents are directed to submit their reply within six weeks through 

E-filing portal, preferably in the form of searchable PDF/ OCR Support 

PDF and not in the form of Image PDF. 

 

12. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

 

13. Applicant is directed to supply the copy of the application and 

relevant documents to the Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the 

notice and copy of the application have been served upon the 

respondent(s). 
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14. List for further consideration on 13.10.2023.   

 
 

 
Sheo Kumar Singh, CP 

 

 
 

 

Dr. A. Senthil Vel, EM 
July 13, 2023 

Original Application No. 436/2023 
(I.A. No. 607/2023) 
DV 
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7703 GI/2021 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

 का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 

सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  

दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 

और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 

जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  

संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े

म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 

सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943  

No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943  

सी.जी.-डी.एल.-अ.-01012022-232336
CG-DL-E-01012022-232336
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और, सड़क बनाने, सड़क एवं फ्लाई ओवर के रेललगं बनान,े तआरेखा क  सुरक्षा का उपार् करने, अनुमोदित 

पररर्ोिनाओं के जनचले क्षेत्रस को भरने, खजनत स्ट् थलस को दरर से भरने में जमटी ी क  सामजग्रर्स से भरने के जवकल् प के ूपप में 

राख उपर्ोग को बढावा िेकर उपिाम जमटी ी और प्राकृजतक संसाधनस को संरजक्षत करन ेक  आवश् र्कता ह ;  

और, पर्ाावरण को सुरजक्षत करना तथा कोर्ला अथवा जलग् नाइट आ आधाररत ताप जवयुुतत संर्तं्रस से सृजित फ्लाई 

राख के जनक्षेपण तथा जनपआान क  रोकथाम करना आवश् र्क ह ;   

और, उक् त अजधसूचना में िो ‘राख’ िब् ि का प्रर्ोग दकर्ा गर्ा ह  उसमें कोर्ला र्ा जलग   नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस से सृजित फ्लाई-राख और बॉआम-राख िोनस िाजमल हैं; 

और,  कें रीर् सरकार प्रिषूणकताा भुगतान जसद्ांत के आधार पर, पर्ाावरणीर् प्रजतकर क  प्रणाली सजहत राख के 

उपर्ोग के जलए एक ्‍ र्ापक ंांचा लाना चाहती ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत ेहुए, भारत सरकार के पर्ाावरण एवं वन मंत्रालर् क  अजधसूचना िो का.आ. 763 (अ) तारीख 14 

जसतम् बर, 1999 द्वारा भारत के रािपत्र, असाधारण भाग ।।, खंड 3, उप खंड (i) में प्रकाजित का अजधिमण करत ेहुए, 

कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस द्वारा राख के उपर्ोग के संबंध में प्राूपप अजधसूचना िो सा.का.जन. 285 

(अ) तारीख 22 अप्र ल, 2021 द्वारा भारत के रािपत्र, असाधारण, भाग-2, धारा 3, उप धारा (i) में प्रकाजित क  गई थी 

जिसमें उन सभी ्‍ र्जिर्स से जिनका इट ससे प्रभाजवत होना सामान्‍द र् ह  उस तारीख से, जिसको उक् त प्राूपप उपबंधस क  

िासक र् रािपत्र में अंतर्वाष् आ प्रजतर्ां िनता को उपलब् ध करा िी गई थी, साि दिनस के अवसान से पूवा आक्षेप और सुझाव 

आमंजत्रत दकए गए थे।    

और उक् त प्राूपप अजधसूचना के संबंध में उससे संभाजवत त र पर प्रभाजवत होन ेवाल ेसभी ्‍ र्जिर्स से प्रा्‍ त  

आक्षेपस और सुझावस पर कें रीर् सरकार द्वारा सम् र्क ूपप से जवचार कर जलर्ा गर्ा ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत े हुए और अजधसूचना का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 का उन बातस के जसवार् 

अजधकांत करते हुए जिन्‍द हें ऐसे अजधिमण से पूवा दकर्ा गर्ा ह  र्ा करन ेका लोप दकर्ा गर्ा ह , केन्‍द रीर् सरकार कोर्लस र्ा 

जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस से राख के उपर्ोग के संबंध में जनम् नजलजखत अजधसूचना िारी करती ह , िो इट स 

अजधसूचना के प्रकािन क  जतजथ से प्रवृत् त होगी, अथाात   

क. फ्लाई-राख और बॉआम-राख का जनपआान करन ेहते ुताप जवयुततु सरं्ंत्रस (आीपीपी) के उत् तरिाजर्त् व.- 

(1) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र (जिनमें क ज्‍आव और/र्ा सह-उत् पािन कें र िाजमल हैं र्ा 

िोनस) क  र्ह प्राथजमक जिम् मेिारी होगी दक वह अपन ेद्वारा सृजित राख (फ्लाई-राख और बॉआम-राख) का उप प रा (2) में 

दिए गए पारर-अनुकूल तरीके से 100 प्रजतित उपर्ोग सुजनजित करे;  

(2) कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से सृजित राख का उपर्ोग केवल जनम् नजलजखत पारर-अनुकूल 

प्रर्ोिनस के जलए दकर्ा िाएगा, अथाात :-   

(i) फ्लाई राख पर आधाररत उत् पाि अथाात : टोआ ब् लॉक आाइट ल, राइट बर सीमेंआ िीआ, पाइट प, बोडा, प नल का 

जवजनमााण;  

(ii) सीमेंआ जवजनमााण, रेडी-जमक् स कंि आ;  
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(iii) सड़क जनमााण और फ्लाई-ओवर के रेललगं का जनमााण, राख और जिओ-पॉलीमर आ धाररत जनमााण 

सामग्री; 

(iv) बांध का जनमााण; 

(v) जनचले क्षेत्र को भरना; 

(vi) खनन कार्ा से ररक् त हुए स्ट् थान को भरना; 

(vii) लसंआडा र्ा िीत–बद् राख संचर् का जवजनमााण; 

(viii) मृिा परीक्षण के आधार पर जनर्ंजत्रत तरीके से कृजष; 

(ix) तआीर् जिलस में तआरेखा संरक्षण संरचनाओं का जनमााण;  

(x) अन्‍द र् ििेस को राख का जनर्ाात;  

(xi) समर्-समर् पर र्थाजधसूजचत दकसी अन्‍द र् पारर-अनुकूल प्रर्ोिन के जलए। 

(3) अध् र्क्ष, कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत गरित क  िाएगी जिसमें 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी), जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर्, कृजष अनुसंधान एवं जिक्षा जवभाग, सड़क कांग्रेस संस्ट् थान तथा 

राष् रीर् सीमेंआ एवं भवन सामग्री पररषि के प्रजतजनजधर्स को सिस्ट् र्स के ूपप में िाजमल दकर्ा िाएगा, जिसका 

प्रर्ोिन राख के उपर्ोग के पारर-अनुकूल त र-तरीकस क  िांच करना, उनक  समीक्षा एवं अनुिंसा करना तथा 

प्र युतोजगक र् जवकासस तथा पणधारी से प्रा्‍ त अनुरोधस के आधार पर उप-प रा (2) में र्थोजल्लजखत ऐसे त र-

 तरीकस क  सूची में सजमजत द्वारा सुझाए गए त र-तरीकस को िाजमल करना र्ा दकसी त र-तरीके को सूची से 

हआाना र्ा उसमें संिोधन करना ह । िब भी इट स प्रर्ोिन के जलए अपेजक्षत हो, र्ह सजमजत राज् र् प्रिषूण जनर्ंत्रण 

बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत, ताप जव युुतत संर्ंत्र और खानस के प्रचालकस को आमंजत्रत कर सकती ह । इट स 

सजमजत जसराररि के आधार पर, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् ऐसे पारर-अनुकूल प्रर्ोिन 

प्रकाजित करेगा।  

(4) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र उस वषा के ि रान सृजित राख (फ्लाई-राख और बॉआम-

राख) का 100 प्रजतित उपर्ोग करने हते ुउत् तरिार्ी होगा; तथाजप, दकसी भी जस्ट्थजत में, दकसी वषा में राख का 

उपर्ोग 80 प्रजतित से नीचे नहीं होगा और साथ ही, उस ताप जवयुुतत संर्ंत्र को तीन वषा क  अवजध में 100 

प्रजतित औसत राख के उपर्ोग का लक्ष् र् प्रा्‍ त करना होगा : 

 परंत,ु र्ह और दक पहली बार के जलए लागू तीन वषा के चि को ऐसे ताप जवयुुतत संर्ंत्रस, िहां राख का उपर्ोग 

60-80 प्रजतित के बीच होता ह , एक वषा के जलए और ऐसे संर्ंत्रस, िहां राख का उपर्ोग 60 प्रजतित से कम ह , 

िो वषा के जलए बढार्ा िा सकता ह , और राख के उपर्ोग क  प्रजतितता क  गणना के प्रर्ोिन के जलए वषा 

2021-2022 में उपर्ोग क  प्रजतित प्रमात्रा को नीचे िी गई ताजलका के अनुसार ध् र्ान में रखा िाएगा:  

तापीर् जवयुुतत संर्ंत्रस के 

उपर्ोग क  प्रजतितता  

100 प्रजतित उपर्ोजगता प्रा्‍ त 

करने के जलए प्रथम अनुपालन चि  

100 प्रजतित उपर्ोजगता प्रा्‍ त करने के 

जलए जद्वतीर् अनुपालन चि  

>80 प्रजतित 3 वषा 3 वषा 

60-80 प्रजतित 4 वषा 3 वषा 

<60 प्रजतित 5 वषा 3 वषा 
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परन्‍द त,ु ताप जवयुुतत संर्ंत्रस के जलए 80 प्रजतित न्‍द र्नूतम उपर्ोग प्रजतितता, िमि: 60-80 प्रजतित और <60 

प्रजतित क  उपर्ोजगता क  श्रणेी के तहत आने वाले ताप जवयुुतत संर्ंत्रस के जलए प्रथम अनुपालन चि के पहले वषा 

और पहल ेिो वषों पर लागू नहीं होगी। 

परन्‍द त,ु अनुपालन चि के अंजतम वषा में सृजित 20 प्रजतित राख को अगल ेचि में भी ल ेिार्ा िाएगा जिसका 

उपर्ोग उस अनुपालन चि के ि रान सृजित राख के साथ अगले तीन वषों में दकर्ा िाएगा।  

(5)  अप्रर्ुक् त संजचत राख अथाात  लीगेसी राख, जिसका इट स अजधसूचना के प्रकािन से पहले भंडारण दकर्ा गर्ा ह , को  

ताप जवयुुतत संर्ंत्र (आीपीपी) द्वारा इट स रीजत से िजमक ूपप से उपर्ोग में लार्ा िाएगा, दक लीगेसी राख को इट स 

अजधसूचना के प्रकािन क  जतजथ से िस वषों के भीतर परूी तरह उपर्ोग कर जलर्ा िाएगा और र्ह उस जवजिष् आ 

वषा के चाल ूसंचालनस के माध् र्म से राख उत् सिान के जलए जनधााररत उपर्ोग लक्ष् र्स से अजतररक् त होगा।   

 परन्‍द त,ु जनम् नजलजखत प्रजतितताओं में र्था उजल्लजखत लीगेसी राख क  न्‍द र्ूनतम मात्रा का उपर्ोग तास्ट् थानी वषा के 

ि रान कर जलर्ा िाएगा और लीगेसी राख क  न्‍द र्ूनतम मात्रा क  ताप जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता के 

अनुसार वार्षाक राख उत् सिान के आधार पर क  िानी ह ।  

प्रकािन क  जतजथ से वषा पहला िसूरा तीसरा-िसवां 

लीगेसी राख का उपर्ोग 

(वार्षाक राख क  प्रजतितता) 

कम से कम 20 

प्रजतित 

कम से कम 35 

प्रजतित 

कम से कम 50 प्रजतित 

  परन्‍द त,ु र्ह और दक लीगेसी राख का उपर्ोग वहां अपेजक्षत नहीं ह , िहां राख के तालाब र्ा डाइट क जस्ट्थर हो गए हैं 

और हररत पटी ी के जनमााण र्ा प ध रोपण से पुनूपद्ार दकर्ा गर्ा ह  और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा इट स 

संबंध में प्रमाजणत करेगा। दकसी राख तालाब र्ा डाइट क के जस्ट्थरीकरण और भूजम-उद्ार का कार्ा, जिसमें केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा र्ा राज् र् प्रिषूण जनर्ंत्रण बोडा द्वारा प्रमाणन िाजमल ह , इट स अजधसूचना के प्रकािन क  

तारीख से एक वषा के भीतर दकर्ा िाएगा। अन्‍द र् सभी राख के कंुड र्ा डाइट क में िेष बचे राख का उपर्ोग मपर 

उजल्लजखत समर्-सीमाओं के अनुसार िजमक ूपप से  दकर्ा िाएगा।  

रआ्‍ पण: राख के उपर्ोग के लक्ष् र्स को हाजसल करन ेके जलए उप प रा (4) और (5) के अधीन िाजर्त् व 01 अप्र ल, 

2022 क  तारीख से लागू हसगे।  

(6)  दकसी भी नए तापीर् जवयुुतत संर्ंत्र (आीपीपी) में 0.1 हके् आेर्र प्रजत मगेावाआ (एमडब् ल् र्ू) क्षेत्ररल के साथ 

आपातकालीन र्ा अस्ट् थार्ी राख कंुड क  अनुमजत िी िा सकती ह । राख के तालाब र्ा डाइट कस का तकनीक  

जवर्नािेि, केन्‍द रीर् जवयुुतत प्राजधकरण (सीईए) के परामिा से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा बनाए गए 

दििाजनिेिस के अनुसार होगा और र्े दििाजनििे राख के कंुड र्ा डाइट क के संबंध में इट सक  सुरक्षा, पर्ाावरणीर् 

प्रिषूण, उपलब् ध प्रमात्रा, जनपआान का तरीका, जनपआान में िल क  खपत र्ा संरक्षण, राख िल पुनचािण और ग्रीन 

बेल् आ आदि के वार्षाक प्रमाणन के जलए कार्ाजवजध भी जनधााररत करेंग ेऔर इट स अजधसूचना के प्रकािन क  तारीख 

से तीन महीनस के भीतर प्रस्ट् तुत दकए िाएंगे।  

(7)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्र र्ह सुजनजित करेगा दक राख क  लिाई, उतराई, ंुलाई, 

भंडारण और जनपआान पर्ाावरणीर् िजृि से अनुकूल रीजत से दकर्ा गर्ा ह  और वार्ु और िल प्रिषूण क  रोकथाम 

के जलए सभी ऐजहतर्ात दकए गए हैं और इट स संबंध में जस्ट्थजत क  सूचना इट स अजधसूचना में संलग् न अनुबंध में 

संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को िी िाएगी।  

(8)  प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् जवयुुतत संर्ंत्र, संस्ट् थाजपत क्षमता पर आधाररत राख के कम से कम 

16 घंआस के भंडारण के जलए समर्पात िुष् क फ्लाई राख साइट लोस प्रजतष् िाजपत करेगा, जिनके पास पृथक पहुचं मागा 

हसगे, जिससे दक राख पहुचंाने के कार्ा को सुगम बनार्ा िा सके। इट सक  सूचना संबंजधत राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को उपाबंध में िी िाएगी और केन्‍द रीर् प्रिषूण जनर्ंत्रण 
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बोडा (सीपीसीबी) र्ा राज् र् केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा समर्-

समर् पर जनरीक्षण दकर्ा िाएगा।  

(9)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्र (जिसके अंतगात क ज्‍आव र्ा सह उत् पािन केन्‍द र भी ह  र्ा 

िोनस), वास्ट् तजवक उपर्ोगकताा (उपर्ोगकतााओं) के जहत के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के वेब पोआाल र्ा 

मोबाईल रोन ए्‍ प का ललंक उपलब् ध  कराकर ताप जवयुुतत संर्ंत्र के पास राख क  उपलब् धता के वास्ट् तजवक आंकडे़ 

प्रिान करेगा।  

(10)  राख के 100 प्रजतित उपर्ोग का व धाजनक िाजर्त् व, िहां भी लाग ूहो, जवजध में बिलाव के ूपप में माना िाएगा। 

ख.  राख के उपर्ोग के प्रर्ोिनाथा, उत् तरवतती  उप प राग्रार लाग ूहसग े.-  

(1) ऐसे सभी अजभकरण (सरकारी, अद्ासरकारी और जनिी), िो सड़क जबछान,े सड़क और फ्लाई ओवर के दकनारस, 

तआीर् जिलस में तआरेखा क  सुरक्षा संरचनाओं और जलग् नाईआ र्ा कोर्ला आधाररत ताप जवयुुतत संर्ंत्र से 300 

दकमी के भीतर बांधस ि से जनमााण संबंधी कार्ाकलापस में लग ेहुए हैं, इट न कार्ाकलापस में अजनवार्ा ूपप से राख का 

उपर्ोग करेंग े:  

परंतु इट सको पररर्ोिना स्ट् थल पर जनिुल् क प हुचंार्ा िाए और पररवहन लागत, ऐसे कोर्ला र्ा जलग् नाईआ 

आधाररत ताप जवयुुतत संर्ंत्रस द्वारा वहन क  िाए।  

परंत ुर्ह और दक ताप जवयुुतत संर्ंत्र पारस्ट् पररक सहमत हुई ितों के अनुसार राख क  लागत और पररवहन के जलए 

िुल् क ल ेसकता ह  उस मामल ेमें िहां ताप जवयुुतत संर्ंत्र अन्‍द र् माध् र्म से राख का जनपआान करने में समथा ह  और र् े

अजभकरण इट सके जलए प्रथााना कर सकते हैं और जबना लागत और जबना पररवहन िलु् क के राख उपलब् ध कराने के 

प्रावधान तभी लाग ूहसगे र्दि उसके जलए ताप जवयुुतत संर्ंत्र उस जनमााण अजभकरण को नोरआस िारी करता ह ।   

(2) उक् त कार्ाकलापस में राख का उपर्ोग भारतीर् मानक ब् र्ूरो, भारतीर् रोड कांग्रेस, केन्‍द रीर् भवन अनुसंधान 

संस्ट् थान, ूपड़क , केन्‍द रीर् सड़क अनुसंधान संस्ट् थान, दिल् ली, केन्‍द रीर् लोक जनमााण जवभाग, राज् र् लोक जनमााण 

जवभागस और अन्‍द र् केन्‍द रीर् और राज् र् सरकार के अजभकरणस द्वारा जनधााररत दकए गए जवजनििेस और दििाजनिेिस 

के अनुसार दकर्ा िाएगा।  

(3) तापीर् जवयुुतत संर्ंत्र क  300 दकलोमीआर क  पररजध के भीतर अवजस्ट्थत सभी खानस के जलए जवस्ट् ताररत उत् पािक 

उत् तरिाजर्त् व (ईपीआर) के तहत खुली आवता खानस में राख का पृष् ि भंडारण करना र्ा अजधक भार के ंेरस के 

साथ राख का जमश्रण करना बाध् र्कारी होगा। सभी खान के स्ट् वामी र्ा प्रचालक (चाह ेसरकारी, सावािजनक और 

जनिी क्षेत्र के हो) कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्रस से तीन स  दकलोमीआर (सड़क द्वारा) के 

भीतर, महाजनिेिक, खान सुरक्षा (डीिीएमएस) के दििाजनििेस के अनुसार ओवर बडान के बाह्य जनक्षेप खान क  

ब कदरललंग अथवा स्ट् आोलवंग (प्रचाजलत र्ा छोड़ी गई खानस, ि सा भी मामला हो) के जलए उपर्ोग क  गई 

सामजग्रर्स के भार-िर-भार के आधार पर कम से कम 25 प्रजतित राख को जमजश्रत करन ेके जलए उपार् करेंगे :  

परंत ुऐसे तापीर् जवयुुतत केन्‍द र जन:िलु् क राख प्रिान करके और पररवहन क  लागत को वहन करके र्ा पारस्ट् पररक 

सहमत हुई ितेों पर जलए गए जनणार् के अनुसार लागत र्ा पररवहन ्‍ र्वस्ट् था करके राख क  अपेजक्षत मात्रा क  

उपलब् धता को सुकर बनार्ेंग ेऔर खानस के खाली स्ट् थानस और ंेरो में अजधकभार के साथ राख को जमजश्रत करना, 

सृजित अजधभार के जलए इट स अजधसूचना के प्रकािन क  जत जथ से लागू होगा और उक् त कार्ाकलापस में राख का 

उपर्ोग, कें रीर् प्रिषूण जनर्ंत्रण बोडा, महाजनिेिक खान सुरक्षा और भारतीर् खिान ब् र्रूो द्वारा जनधााररत दििा-

जनिेिस के अनुसार दकर्ा िाएगा। 

   स्ट् पष् आीकरण .-  इट स उप-प रा के प्रर्ोिन के जलए र्ह भी स्ट् पष् आ दकर्ा िाता ह  दक लागत मुक् त राख और 

जन:िुल् क पररवहन के उपबंध केवल तभी लाग ूहसग ेर्दि ताप जवयुुतत संर्ंत्र इट सके जलए खान माजलक को नोरआस िेत े

हैं और अजधभार वाल ेंेर के साथ जमजश्रत करन ेऔर खान में खाली स्ट् थान को भरन ेके जलए राख के 25 प्रजतित 

जहस्ट् से के उपर्ोग का अजधिेि तब तक लागू नहीं होगा िब तक दक ताप जवयुुतत संर्ंत्र द्वारा खान माजलक को 

नोरआस न दिर्ा गर्ा हो। 
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(5) (i) सभी खान माजलकस को खान में खाली स्ट् थानस में राख को समार्ोजित करन ेके जलए खान बंि र्ोिना (प्रगामी और 

अंजतम) त र्ार करनी होगी और खान में खाली स्ट् थान में राख के जनपआान और अजधभार वाल ेंेर के साथ राख को 

जमजश्रत करन े के जलए खान र्ोिनाओं को संबंजधत प्राजधकारी अनुमोदित करेगा। पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् द्वारा ताप जवयुुतत संर्ंत्रस और कोर्ला खिानस क  पर्ाावरणीर् मंिूरी क  अपेक्षा से छूआ िेन ेके 

साथ-साथ ऐसे जनपआान के जलए अपनाए िान े वाल े दििाजनिेिस के संबंध में तारीख 28 अगस्ट् त, 2019 को 

दििाजनिेि िारी दकए गए। 

 (ii)  मंत्रालर्, केन्‍द रीर् प्रिषूण जनर्तं्रण बोडा, महाजनिेिक, खान सुरक्षा (डीिीएमएस) और भारतीर् खान ब् र्ूरो 

(आईबीएम) के साथ परामिा करके, खानस में खाली स्ट् थानस में राख के जनपआान करने तथा अजधभार वाल ेंेरो में 

इट से जमजश्रत करना सुगम बनान ेके जलए समर्-समर् पर आग ेभी दििाजनिेि िारी कर सकता ह  और र्ह खान 

माजलकस क  जिम् मिेारी होगी दक वे ऐसी खानस को अजभञातात करने क  जतजथ से एक वषा के भीतर जवजभन्‍द न 

जवजनर्ामक प्राजधकरणस द्वारा िारी क  गई अनुमजतर्स में आवश् र्क संिोधन र्ा पररवतान प्रा्‍ त करेंगे।  

(6) (i) पर्ाावरणीर् प्रिषूण के संिभा में सुरक्षा, ्‍ र्वहार्ाता (आर्थाक ्‍ र्वहार्ाता नहीं) और पहलुओं क  िांच सजहत राख 

से खान में खाली स्ट् थान को वापस भरने/अजधभार वाले ंेर के साथ राख को जमजश्रत करन े के जलए खानस क  

पहचान करन ेके जलए पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, महाजनिेिक खान सुरक्षा और भारतीर् खान ब् र्ूरो से प्रजतजनजधर्स को िाजमल करते हुए अध् र्क्ष, केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा और र्ह सजमजत पणधारी 

मंत्रालर्स र्ा जवभागस के जलए अजभञातात खानस (भूजमगत और खुली, िोनस) के संबंध में त र्ार क  गई जतमाही 

ररपोआों को अयुततन करेगी और र्ह सजमजत, इट स अजधसूचना के प्रकािन के तुरंत पश् चात उपर्ुक् त खानस क  

पहचान करना आरंभ करेगी। 

(ii) ताप जवयुुतत संर्ंत्र र्ा खानें, उपरोक् त अनुसार अजधिेजित उपर्ोग लक्ष् र्स को परूा करन ेके जलए उपर्ुाक् त सजमजत 

द्वारा पहचान दकए िान ेतक राख के जनपआान हतेु प्रतीक्षा नहीं करेंगी। 

(7) राख से जनचले क्षेत्र को भरने का कार्ा, अनुमोदित पररर्ोिनाओं के जलए राज् र् प्रिषूण जनर्ंत्रण बोडा क  पवूा 

अनुमजत से और केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा जनधााररत दििा-जनिेिस के अनुसार दकर्ा िाएगा और राज् र् 

प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा अनुमोदित स्ट् थलस, अवस्ट् थान, क्षेत्र और अनुमत मात्रा को 

अपनी वेबसाइट आ पर प्रजतवषा प्रकाजित दकर्ा िाएगा।  

(8) केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा, संगत पणधारी के साथ जमलकर, राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा 

प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा अनुमजत प्रिान करन ेके जलए समर्बद् ऑनलाइट न आवेिन प्रदिर्ा प्रस्ट् तुत 

करने के साथ-साथ इट स अजधसूचना के अधीन पररकजल्पत सभी प्रकार के कार्ाकलापस के जलए एक वषा के भीतर 

दििाजनिेि प्रस्ट् तुत करेगा।  

(9)  कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र से तीन स  दकलोमीआर के िार्रे में जस्ट्थत सभी भवन जनमााण 

पररर्ोिनाएं (कें रीर्, राज् र् और स्ट् थानीर् प्राजथकरणस सरकारी उपिमस, अन्‍द र् सरकारी अजभकरणस तथा सभी 

जनिी अजभकरणस) राख क  ईआस, आाईल् स, धातुमल राख अथवा अन्‍द र् राख आधाररत उत् पािस का उपर्ोग करेंगी 

बिते दक वे व कजल्पक उत् पािस क  क मत से अजधक क मत पर उपलब् ध न हो।  

(10)  राख आधाररत उत् पािस के जवजनमााण और ऐसे उत् पािस में राख के उपर्ोग में भारतीर् मानक ब् र्ूरो, भारतीर् सड़क 

कांग्रेस और कें रीर् प्रिषूण जनर्तं्रण बोडा द्वारा जनधााररत जवजनिेिस और दििाजनििेस क  अनपुालना होगी।  

ग. ग र-अनपुालन के जलए पर्ाावरणीर् प्रजतकर .- 

(1)  तीन वषा के चि के प्रथम िो वषों में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव और/ र्ा 

सह-उत् पािक स्ट् आेिनस र्ा िोनस सजहत) ने कम-से-कम 80 प्रजतित राख (फ्लाई-राख और बॉआम-राख) उपर्ोग नहीं 

क  ह  तो ऐसे ग र-अनुपालन ताप जवयुुतत संर्ंत्रस पर प्रस्ट् तुत क  गई वार्षाक ररपोआों के आधार पर जवत् तीर् वषा के 
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अंत में अप्रर्ुक् त राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा और र्दि र्ह तीन 

वषा के चि के तीसरे वषा में 100 प्रजतित राख का उपर्ोग करने में असमथा रहता ह , तो वह अप्रर्ुक् त मात्रा पर 

1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर के भुगतान का पात्र होगा, जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ी गर्ी ह ।   

परंत ुपर्ाावरणीर् प्रजतकर को प रा क के उप-प रा (4) में उजल्लजखत जवजभन्‍द न उपर्ोगी श्रेजणर्स के अनुसार प्रथम 

अनुपालन चि के अंजतम वषा के अंत में अनुमान लगार्ा िाएगा और अजधरोजपत दकर्ा िाएगा।  

(2)  अजधकाररर्स द्वारा एकजत्रत पर्ाावरणीर् प्रजतकर को केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के जनर्िाष् आ खाते में िमा दकर्ा 

िाएगा।  

(3)  ल गेसी राख के मामल े में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव र्ा सह-उत् पािक 

स्ट् आेिनस र्ा िोनस सजहत) ने स्ट् थाजपत क्षमता पर आधाररत उत् पन्‍द न राख का कम-से-कम 20 प्रजतित (प्रथम वषा के 

जलए), 35 प्रजतित (जद्वतीर् वषा के जलए), 50 प्रजतित (तीसरे से िसवें वषा तक) उपर्ोग के बराबर लक्ष् र् प्रा्‍ त 

नहीं दकर्ा ह  तो उस जवत् तीर् वषा के ि रान अप्रर्ुक् त ल गेसी राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ा िाएगा और र्दि 10 वषा के अतं में ल गेसी राख का उपर्ोग नहीं दकर्ा िाता ह  तो 1000 ुपपए 

प्रजत आन क  िर से िेष अप्रर्कु् त मात्रा पर पर्ाावरणीर् प्रजतकर लगार्ा िाएगा जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ा गर्ा ह ।  

(4)  अजधकृत खरीििारस र्ा उपभोक् ता अजभकरणस तक राख भेिने क  जिम् मेिारी पररवाहकस र्ा वाहन  माजलक क  

जिम् मिेारी ह  और र्दि इट सका अनुपालन नहीं दकर्ा िाता ह , तो अनजधकृत उपर्ोगकतााओं अथवा ग र-अजधकृत 

उपर्ोगतााओं को ऐसी मात्रा गलत तरीके से जवतररत करन े पर 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ी, इट सके अजतररक् त राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) 

द्वारा ग र अनुपालनकताा पररवाहकस पर अजभर्ोिन लागू होगा।  

(5)  इट स अजधसूचना के प रा ख में जवजहत पर्ाावरण अनुकूल तरीके में राख के उपर्ोग क  जिम् मेिारी खरीििार र्ा 

उपभोगकताा एिेंजसर्स क  ह  और ऐसा नहीं करन े पर केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी) द्वारा 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा। 

(6)  र्दि उपर्ोगकताा अजधकरण प रा ख के अधीन जनधााररत सीमा तक अथवा प रा घ के उप-प रा (1) के अधीन, दिए 

गए नो रआस के माध् र्म से सूजचत क  गई सीमा, इट नमें से िो भी कम हो, तक राख का उपर्ोग नहीं करती ह , वे 

अजतररक् त राख क  मात्रा का 1500 ूपपए प्रजत आन क  िर से भुगतान करन ेके जलए उत् तरिार्ी हसगी।  

 परंतु भवन जनमााण के संबंध में पर्ाावरणीर् प्रजतकर  जनर्मात क्षते्र के 75 ूपपर् ेप्रजत वगा र आ क  िर से वसूल दकर्ा 

िाएगा। 

(7) (i) ताप जवयुुतत संर्ंत्रस अन्‍द र् बकार्ािारस से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा लगार्ी गई का पर्ाावरणीर् प्रजतकर 

उपर्ोग अप्रर्ुक् त राख के सुरजक्षत जनपआान हते ुदकर्ा िाएगा और राख आधाररत उत् पािस सजहत राख के उपर्ोग 

के संबंध में और अजधक अनुसंधान करन ेके जलए भी जनजध का उपर्ोग दकर्ा िा सकता ह ।  

(ii)  अप्रर्ुक् त मात्रा पर लगाए गए पर्ाावरणीर् प्रजतकर के पश् चात भी राख के उपर्ोग का उत् तरिाजर्त् व ताप जवयुुतत 

संर्ंत्रस क  होगी और र्दि पश् चातवती चिस में पर्ाावरणीर् प्रजतकर लगाने के पश् चात ताप जवयुुतत संर्ंत्र, दकसी 

जविेष चि क  राख के उपर्ोग के लक्ष् र् को प्रा्‍ त करता ह  तो अगले चि के ि रान अप्रर्ुक् त मात्रा पर एकत्र क  

गई पर्ाावरणीर् प्रजतकर में 10 प्रजतित कआ ती के पश् चात उक् त रकम ताप जवयुुतत संर्ंत्र को वापस कर िी िाएगी 

और पश् चातवती चिस में राख के उपर्ोग के मामले में एकत्र क  गई पर्ाावरणीर् प्रजतकर क  20 प्रजतित, 30 

प्रजतित और उसी िम में कआ ती क  िानी ह ।  
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घ.  राख र्ा राख आधाररत उत् पािस क  आपरू्ता हते ुप्रदिर्ा ._  

(1)  ताप जवयुुतत संर्ंत्रस के स्ट् वामी अथवा राख क  ईआस र्ा आाईल् स र्ा धातुमल आधाररत राख के जवजनमााता उन 

्‍ र्जिर्स र्ा अजभकरणस को जलजखत सूचना िेंगे िो जबि  र्ा पररवहन र्ा िोनस के जलए प्रस्ट् तुत राख र्ा राख 

आधाररत उत् पािस के उपर्ोग के जलए उत् तरिार्ी हैं।  

(2)  ऐसे ्‍ र्जि र्ा उपर्ोगकताा अजभकरणस जिन्‍द हें ताप जवयुुतत संर्ंत्रस के स्ट् वामी द्वारा र्ा राख क  टोआस र्ा आाईल् स र्ा 

धातुमल आधाररत राख के उत् पािकस द्वारा सूचना िी गई ह , र्दि वे पहले ही राख र्ा राख  उत् पािस के उपर्ोग के 

प्रर्ोिन से अन्‍द र् अजभकरणस के साथ िुडे़ हुए हैं, र्दि वे दकसी भी राख/राख उत् पािस का उपर्ोग नहीं कर सकते हैं 

अथवा कम मात्रा का उपर्ोग कर सकते हैं, तिनुसार ताप जवयुुतत संर्ंत्र को सूजचत करेंगे।   

ड.  प्रवतान, जनगरानी, लखेा परीक्षा और प्रजतविेन करना      

(1) कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी), उपबंधस के अनुपालना सुजनजित करने के जलए प्रवतान और जनगरानी प्राजधकरण हसगे। 

सीपीसीबी र्ा एसपीसीबी र्ा पीसीसी जतमाही आधार पर राख के उपर्ोग क  जनगरानी करेंगे और सीपीसीबी 

इट स प्रर्ोिन के जलए अजधसूचना क  प्रकािन क  तारीख से छ: माह के भीतर एक पोआाल जवकजसत करेगा। संबंजधत 

जिला अजधकारी के पास इट स अजधसूचना के उपबंधस को लागू करने और जनगरानी करने के जलए समवतती  

अजधकाररता होगी। 

(2) (i) ताप जवयुुतत संर्ंत्र, राख उत् सिान और उपर्ोग से संबंजधत माजसक सूचना वेब पोआाल पर अगल ेमहीन ेक  5 तारीख 

तक अपलोड करेगा। कोर्ला र्ा जलग् नाइट आ आधाररत ताप मिाा संर्ंत्रस द्वारा कें रीर् प्रिषूण जनर्ंत्रण बोडा, संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी), कें रीर् जवयुुतत प्राजधकरण (सीईए) और 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् के संबंजधत एक कृत क्षेत्रीर् कार्ाालर्स को इट स अजधसूचना के 

उपबंधस के अनुपालन संबंधी सूचना उपलब् ध कराते हुए वार्षाक कार्ाान्‍द वर्न ररपोआा प्रत् र्ेक वषा (1 अप्र ल से 31 

माचा तक क  अवजध के जलए) अप्र ल माह के 30वें दिन तक प्रस्ट् तुत क  िाएगी। सीपीसीबी और सीईए द्वारा सभी 

ताप जवयुुतत संर्ंत्रस द्वारा प्रस्ट् तुत वार्षाक ररपोआों का समेकन दकर्ा िाएगा और उसे पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् को 31 मई तक प्रस्ट् तुत दकर्ा िाएगा।  

(ii)  सभी अन्‍द र् उपर्ोगकताा अजधकरण पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् र्ा राज् र् स्ट् तरीर् पर्ाावरण 

प्रभाव आकलन प्राजधकरण (एसईआईएए) द्वारा िारी पर्ाावरणीर् मंिूरी (ईसी) अथवा राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा िारी संचालन क  सहमजत (सीआीओ), िो भी लाग ू

हो, क  अनुपालना ररपोआा में इट स अजधसूचना में आञातापकता के अनुसार राख के उपभोग र्ा उपर्ोग र्ा जनस्ट् तारण 

तथा राख आधाररत उत् पािस के उपर्ोग संबंधी सूचना प्रस्ट् तुत करेंगे। केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) र्ा 

राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) अजधसूचना के उपबंधस के प्रभावी 

कार्ाान्‍द वर्न क  समीक्षा करन ेहतेु ताप जवयुुतत संर्ंत्रस के अजतररक् त अन्‍द र् सभी अजधकरणस क  राख उपर्ोग क  

वार्षाक ररपोआा प्रकाजित करेंगे।  

(3)  इट स अजधसूचना के उपबंधस क  जनगरानी और कार्ाान्‍द वर्न के प्रर्ोिन के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा 

(सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा जिसके सिस्ट् र् जवयुुतत मंत्रालर्, कोर्ला 

मंत्रालर्, खनन मंत्रालर्, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर् 

और भारी उयुतम जवभाग से होने के साथ-साथ सजमजत के अध् र्क्ष द्वारा नाजमत दकए िाने वाले कोई संबंजधत 

पणधारी हसगे। र्ह सजमजत संगत पणधारी को आमंजत्रत कर सकती ह । र्ह सजमजत इट स अजधसूचना के उपबंधस के 

प्रभावी और िक्ष कार्ाान्‍द वर्न के जलए जसराररिें कर सकती ह । र्ह सजमजत छ: माह में कम से कम एक बार एक 

ब िक करेगी और वार्षाक कार्ाान्‍द वर्न ररपोआों क  समीक्षा करेगी और र्ह सजमजत, इट स अजधसूचना द्वारा आिापक 

दकए गए अनुसार छ: महीनस में कम से कम एक बार संगत पणधारी (को) को आमंजत्रत करके राख के उपर्ोग क  

जनगरानी करन े के जलए पणधारी से साथ परामिािात्री ब िकें  आर्ोजित करेगी। र्ह सजमजत पर्ाावरण, वन और 

िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी) को छ: माजसक ररपोआा प्रस्ट् तुत करेगी।  

20

267



[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण  9 

 (4) ताप जवयुुतत संर्ंत्रस और राख के उपर्ोगकतााओं र्ा राख आधाररत उत् पािस के जवजनमााताओं के बीच के जववाि का 

समाधान करन ेके प्रर्ोिन से राज् र् सरकारें र्ा संघ राज् र्क्षेत्र क  सरकारें इट स अजधसूचना के प्रकािन क  तारीख 

से तीन माह के भीतर राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) क  

अध् र्क्षता में एक सजमजत का गिन करेंगी जिसमें जवयुुतत जवभाग के प्रजतजनजध और एक प्रजतजनजध उस जवभाग का 

होगा, िो जववाि वाले संबंजधत अजभकरण का कार्ा िेख रह ेहैं।  

(5)  केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा प्राजधकृत लेखा परीक्षकस द्वारा ताप जवयुुतत संर्ंत्रस और 

उपर्ोगकताा अजभकरणस द्वारा दकए गए राख के जनपआान क  अनुपालन लेखा परीक्षा संचाजलत क  िाएगी और 

लेखा परीक्षा क  ररपोआा प्रत् र्ेक वषा 30 नवम् बर तक केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् 

प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को प्रस्ट् तुत क  िाएगी। केन्‍द रीर् प्रिषूण 

जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्तं्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत 

(पीसीसी) लेखा परीक्षा क  ररपोआा प्रा्‍ त होने के पंरह दिनस के भीतर अनुपालन न करन ेवाले ताप जवयुुतत संर्ंत्रस 

के जवूपद् कारावाई प्रारंभ करेगें। 

[रा. सं. एचएसएम-9/1/2019-एचएसएम] 

नरेि पाल गगंवार, संर्ुक् त सजचव 

उपाबधं 

 

31 मई तक अथवा उससे पहल ेप्रस्ट् तुत क  िान ेवाली राख संबंधी उपबंधस क  अनुपालन ररपोआा (01 अप्र ल से 31 माचा क  

अवजध के जलए) ।  

 

ि.स.ं ब् र् रा  

1. जवयुुतत संर्ंत्र का नाम   

2. कंपनी का नाम   

3. जिला   

4. राज् र्   

5. पत्राचार के जलए डाक का पता :   

6. ई-मेल :   

7. जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता (मगेा वॉआ) :   

8. संर्ंत्र लोड र क् आर (पीएलएर) :   

9. उत् पादित र्ूजनआस क  सं‍ र्ा (एमडब   ल् र्एूच) :   

10. जवयुुतत संर्ंत्र के अंतगात कुल क्षते्र (हके् आेर्र)   

(राख कंुडस के अधीन क्षेत्र सजहत) :  
 

11. ररपोर्आिंग क  अवजध के ि रान कोर्ला खपत क  मात्रा  

(प्रजत  वषा मीररक आन) :  
 

12. औसत राख सामग्री प्रजतितता में (%) :   

13. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख क  मात्रा  

(प्रजत वषा मीररक आन) :  

फ्लाई राख (प्रजत वषा मीररक आन) :  

बॉआम राख (प्रजत वषा मीररक आन) :  

 

14. ड्राई फ्लाई राख भंडारण गड्ढा (गड्ढस) क  क्षमता (मीररक आन) :   

15. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख के उपर्ोग का ब् र् रा:  

(क) ररपोर्आिंग क  अवजध के ि रान वतामान में उपर्ोग क  गई राख क  
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कुल मात्रा (एमआीपीए) :  

(ख) उपर्ोग क  गई फ्लाई राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा/प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

(ग) उपर्ोग दकए गए तल के राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाईओवर के पुश् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

ररपोर्आिंग क  अवजध के ि रान वतामान में अप्रर्ुक् त राख क  कुल मात्रा 

(एमआीपीए :  

16. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख का प्रजतितता 

उपर्ोग (%) :  

 

17. राख कंुडस में राख के जनपआान का ब् र् रा 

क) तारीख 31 माचा तक (ररपोर्आिंग क  अवजध को छोड़कर) राख कुण् ड 

(कुण् डस) में जनपआान दकए गए राख क  कुल मात्रा (मीररक आन):  
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ख) ररपोर्आिंग क  अवजध के ि रान राख कुण् ड (कुण् डस) में जनपआान दकए गए 

राख क  मात्रा (मीररक आन):  

ग) ररपोर्आिंग क  अवजध के ि रान राख कुण् डस में गारा जनस्ट् सरण हतेु खपत 

हुए िल क  कुल मात्रा (मी3):  

घ) राख कुण् डस क  कुल सं‍ र्ा:  

(i)  सदिर्:  

(ii) खाली दकए गए (पनु: भरा िाना ह ) 

(iii) पुन: भरे गए:  

ड.)  राख कुण् डस के अधीन कुल क्षेत्र (हके् आेर्र):  

18.  अलग-अलग राख कुण् ड का ब् र् रा  

राख कुण् ड 1,2 आदि (र्दि राख कुण् डस क  सं‍ र्ा एक से अजधक हो, तो कृपर्ा 

जनम् नजलजखत ब् र् रा अलग से उपलब् ध कराएं) 

क)  जस्ट्थजत: जनमााणाधीन र्ा  सदिर् र्ा खाली दकर्ा गर्ा र्ा पनु: भरा गर्ा 

ख) राख कुण् ड में राख का जनपआान िूुप करने क  तारीख/महीना/वषा र्ा 

 महीना/वषा):  

ग)  राख कुण् ड क  क्षमता पणूा दकए िाने के पश् चात  उसमें राख जनपआान रोकने 

 क  तारीख  

(तारीख/महीना/वषा र्ा महीना/वषा ):  

(सदिर् राख कुण् डस के जलए लागू नहीं) 

ग)   क्षेत्र (हके् आेर्र):  

घ)   डाइट क क  मंचाई (मी.):  

घ)   आर्तन (मी3):  

ड.)  तारीख 31 माचा तक जनपआान दकए गए राख क   मात्रा (मीररक आन):  

च)  उपलब् ध आर्तन का प्रजतित (%) और आग ेजनपआान दकए िा सकने वाले 

 राख क  मात्रा (मीररक आन):  

छ) राख कुण् ड के भरे िान े क  अनुमाजनत अवजध (वषों और महीनस क  

 सं‍ र्ा):  

ड.)  जनिेिांक (अक्षांि और िेिान्‍द तर): 

 (कृपर्ा न्‍द र्ूनतम 4 जनिेिांकस को जवजनर्िाष् आ करें) 

ि)  राख कुण् ड में क  गई लाइट लनंग का प्रकार: एचडीपीई लाइट लनंग र्ा 

 एलडीपीई लाइट लनगं र्ा क् ल ेलाइट लनंग र्ा कोई लाइट लनंग नहीं 

छ)  जनपआान क  जवजध: िुष् क जनपआान र्ा नम गारा (नम गारा के मामल ेमें 

 कृपर्ा जवजनर्आाष् आ करें दक क् र्ा एचसीएसडी र्ा एमसीएसडी र्ा 

 एलसीएसडी ह ) 

ि)   राख का अनपुात: गारा जम श्रण में िल (1:____):  

झ)  संस्ट् थाजपत और कार्ािील राख िल पुनचािण प्रणाली (एडब् ल् र्ूआरएस): 

 हां र्ा नहीं  

ञ)  िमीन के अंिर र्ा िल जनकार् में राख कुण् ड से जनस्ट् सररत अपजिि िल 

 क  मात्रा (मी3): 

आ)  डाइट क क  जस्ट्थरता का अध   र्र्न कराए िान ेक  जपछली तारीख और उस 

 संगिन का नाम जिसने अध् र्र्न दकर्ा:  

ि)  लेखा-परीक्षा दकए िान े क  जपछली तारीख और उस संगिन का नाम 

 जिसने लेखा-परीक्षा क :  

 

19.  उपर्ोग दकए गए पुरान ेराख क  मात्रा (एमआीपीए):  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल   स र्ा राइट बर 
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:  

iii. रेडी जमक् स कंि आ:  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  

vii. बांधस का जनमााण:  

viii. जनम् न भू-क्षेत्र का भराव:  

ix. खजनि क्षेत्रस का भराव:  

x. अजधभार वाल ेडम् पस में उपर्ोग:  

xi. कृजष:  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  

xiii. अन्‍द र् ििेस को राख का जनर्ाात  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 

ि रान राख  
   

 पुरानी राख     

 कुल   

21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 

eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 

eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 

Department of Agricultural Research and Education, Institute of Road Congress, National Council for 

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee 

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 

publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 

of legacy ash shall be completed fully within ten years from the date of publication of this notification and 

this will be over and above the utilisation targets prescribed for ash generation through current operations of 

that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 

months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 

lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 

power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 

Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 

of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 

applicable for the overburden generated from the date of publication of this notification and the utilisation of 

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 

Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 

power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 

within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 

committee shall get updated quarterly reports prepared regarding identified mines (both underground and 

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 

mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 

above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 

one year for all types of activities envisaged under this notification including putting in place time bound 

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 

Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 

Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 

environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 

Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 

imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 

(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 

feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 

be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 

sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 

ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 

shall develop a portal for the purpose within six months of date of publication of the notification. The 

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 

provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March) 

providing information about the compliance of provisions in this notification shall be submitted by the 

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 

Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 

the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 

to be nominated by the Chairman of the committee. The committee may make recommendations for effective 

and efficient implementation of the provisions of the notification. The committee shall meet at least once in 

six months and review annual implementation reports and the committee shall also hold stakeholder 

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 

Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 

based products, the State Governments or Union territory administration constitute a Committee within three 

months from the date of publication of this notification under the Chairman, State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 

representative from the Department which deals with the subject of concerned agency with which dispute is 

made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 

against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details   

1. Name of Power Plant    

2. Name of the company    

3. District   

4. State   

5. Postal address for communication:   

6. E-mail:   

7. Power Plant installed capacity (MW):   

8. Plant Load Factor (PLF):   

9. No. of units generated (MWh):   

10. Total area under power plant (ha): 

(including area under ash ponds) 

  

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

  

12 Average ash content in percentage (per cent):    

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during 

reporting period:  

(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and fly over embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts; 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

(ii) Cement manufacturing: 

(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and flyover embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts: 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

  

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

  

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 

as on 31
st
 March (excluding reporting period): 

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):  

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
): 

(d) Total number of ash ponds: 

(i) Active: 

(ii) Exhausted (yet to be reclaimed): 

(iii) Reclaimed: 

  

(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY): 

(c) Date of stoppage of ash disposal in ash pond after 

completing its capacity (DD/MM/YYYY or MM/YYYY): 

(Not applicable for active ash ponds)   

(c) area (hectares): 

(d) dyke height (m):  

(d) volume (m
3
): 

(e) quantity of ash disposed as on 31
st
 March (Metric Tons): 

(f) available volume in percentage (per cent) and quantity of ash 

can be further disposed (Metric Tons):  

(g) expected life of ash pond (number of years and months): 

(e) co-ordinates (Lat and Long): 

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining 

g) mode of disposal: Dry disposal or wet slurry (in case of wet 

slurry please specify whether HCSD or MCSD or LCSD)  

  

(h)  Ratio of ash: water in slurry mix (1:___ ): 

  

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No   

  

(j) Quantity of wastewater from ash pond discharged into land 

or water body (m3): 

  

(k) Last date when the dyke stability study was conducted and 

name of the organisation who conducted the study:  

  

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

ii. Cement manufacturing: 

iii. Ready mix concrete: 

iv. Ash and Geo-polymer based construction material: 

v. Manufacturing of sintered or cold bonded ash 

aggregate: 

vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 

viii. Filling up of low lying area: 

ix. Filling of mine voids: 

x. Use in overburden dumps: 

xi. Agriculture: 

xii. Construction of shoreline protection structures in 

coastal districts; 

xiii. Export of ash to other countries: 

xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 

reporting period 

      

Legacy ash       

Total       

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

  

22. Signature of Authorised Signatory 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 30 दिसम् बर, 2022 

का.आ. 6169(अ).—पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् में भारत सरकार ने पर्ाावरण (संरक्षण) 

जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 

का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त िजतियर्  का प्रर्गग करत ेुएए भारत के 

रािपत्र, असाधारण, भाग II, खंड 3 उप खंड (ii) का.आ. 5481(अ), तारीख 31 दिसंबर, 2021 द्वारा एक अजधसूचना 

िारी की थी (जिन्हें इसमें इसके पश्चात इसे राख के उपर्गग से संबंजधत अजधसूचना कहा गर्ा ह)ै;  

और, राख के उपर्गग से संबंजधत अजधसूचना के उपबंध  के कार्ाान् वर्न के संबंध में जव्ुत मतं्रालर्, ताप जव्ुत 

संर्ंत्र  और जवजभन् न जहतधारक  से अनुरगध प्राप् त ुएए ह;ं  

और, राख के उपर्गग से संबंजधत अजधसूचना के कार्ाान् वर्न में सुचाू  पररवतान लान ेहते ुउ्‍ त अजधसूचना के 

कजतपर् उपबंध  में संिगधन लाना उजचत ह;ै  

अत: अब, केन् रीर् सरकार पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (1), (2) और (4) के 

साथ परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के 

खंड (v) द्वारा प्रित् त िजतियर्  का प्रर्गग करत ेुएए, िारी राख के उपर्गग संबंधी अजधसूचना में जनम् नजलजखत संिगधन करती 

ह,ै अथाात:्-  

िारी राख के उपर्गग से संबंजधत अजधसूचना में संिगधन –  

स.ं   5926] नई दिल्ली, िुक्रवार, दिसम् बर 30, 2022/पौष 9, 1944  

No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944  

सी.जी.-डी.एल.-अ.-30122022-241524
CG-DL-E-30122022-241524
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1.  पैरा क में, -  

 (i) उप परैा क (4) में, तीसरे परंतुक के पश् चात जनम् नजलजखत परन् तुक अंतविवा‍   दकर्ा िाएगा, अथाात ्:  

 ‘‘परन् त,ु र्ह भी दक इस अजधसूचना के प्रकािन की तारीख कग अथवा उसके पश् चात ्स्ट् थाजपत नए ताप जव्ुत 

संर्ंत्र सारणी में र्था जवजनर्िा‍   60 प्रजतित से कम ताप जव्ुत संर्ंत्र  के जलए जवजनर्िा‍   अनुपालन चक्र के 

समान प्रथम अनपुालन चक्र का अनुसरण करेंगे।  

र प् पण : लाग ूअनुपालन चक्र के अनुसार उपर्गग के लक्ष् र् 1 अप्रैल, 2022 से प्रभावी ह गे।’’ 

 (ii) उप परैा 5 में, - 

 (क) आरंजभक पैरा में, "इस अजधसूचना के प्रकािन की तारीख" िब्ि  के स्ट् थान पर "1 अप्रैल, 2022" उ्‍ त अक्षर और िब् ि 

रखे िाएंग;े  

 (ख) िसूरे परंतुक में, -  

 (i)  ‘’हररत पट्टी र्ा पौधरगपण’’ के पश् चात, “र्ा उप परैा (6) में र्था जवजनर्िा‍   केन् रीर् प्रिषूण जनर्ंत्रण बगडा 

(सीपीसीबी) द्वारा िारी मागाििी जसद्ांत  के अनुसार सौर ऊिाा संभव र्ा पवन ऊिाा संर्ंत्र” िब् ि कग‍ िक  और अक्षर  कग 

अंत:स्ट् थाजपत दकए िाएंग;े   

 (ii)  ‘’केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीब) र्ा” िब् ि कग‍ िक और अक्षर ह ा दिर्ा िाएंगे।  

 (iii)  "एक वषा" िब्ि  के स्ट् थान पर "तीन वषा" िब् ि  कग रखा िाएगा। 

 (iv)  "इस अजधसूचना के प्रकािन की तारीख" िब्ि  के स्ट् थान पर "1 अप्रैल, 2022" उ्‍ त अक्षर और िब् ि रखे िाएंग;े 

 (ग) िसूरे परंतुक के पश् चात जनम्नजलजखत उपलब् ध अंत:स्ट् थाजपत दकर्ा िाएगा, अथाात ्:  

"परंत ुदक पैरा क (6) में र्थाजवजनर्िा‍   राख के अस्ट्थार्ी भंडारण हते ुअजभहीत दकए गए संचाजलत राख कंुड र्ा डाइक के 

जसवार् सभी राख कंुड  र्ा डाइक में संग्रहीत राख में परुानी राख एकजत्रत हगगी और र्ा तग इसे पुनःप्राप्त र्ा जस्ट्थर र्ा 

उपर्गग करना हगगा।” 

 (iii) उप पैरा (6) के स्ट् थान, उप पैरा रखा िाएगा, अथाात:् 

 “(6) दकसी भी नए और साथ ही चाल ूथमाल पावर प् लां  कग 0.1 ह्े‍  ेर्र प्रजत मगेा वा  (मगेावा ) के क्षेत्र में राख के 

अस्ट् थार्ी भंडारण के जलए पररचालन राख तालाब र्ा डाइक की अनुमजत िी िा सकती ह।ै केन् रीर् जव्ुत प्राजधकरण के 

परामिा से बनाए गए केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीबी) के दििा-जनिेि  के अनुसार पररचालन के साथ-साथ जस्ट्थर 

और पुन: िावा दकए गए राख तालाब  र्ा बांध  की तकनीकी जवजि‍  तां  के अनुसार ह गे और र् ेदििाजनिेि वाविषाक 

प्रमाणन के जलए एक प्रदक्रर्ा भी जनधााररत करेंगे। पररचालन के साथ-साथ राख तालाब र्ा डाइक कग उसकी सुरक्षा, 

पर्ाावरण प्रिषूण, उपलब् ध मात्रा, जनप ान के तरीके, पानी की खपत र्ा जनप ान में संरक्षण, राख िल पनुचाक्रण और हररत 

पट्टी, आदि पर पररचालन के साथ-साथ जस्ट्थर और पनु: प्राप् त दकर्ा िाएगा और इस अजधसूचना के प्रकािन की तारीख से 

तीन महीने भीतर रखा िाएगा :  

परंत ुदक 31 दिसंबर, 2021 से पहल ेचाल ूदकए गए ताप जव्ुत संर्ंत्र  के जलए 1600 मगेावा  से कम र्ा उसके बराबर 

स्ट् थाजपत क्षमता वाल ेिग पररचालन राख तालाब  र्ा डाइक  तक और 1600 से अजधक स्ट् थाजपत क्षमता वाल ेताप जव्ुत 

संर्ंत्र  के जलए चार पररचालन राख तालाब  र्ा बांध  तक MW, मौिूिा राख तालाब  र्ा बांध  से जनर्िा‍   क्षेत्र के भीतर 

कई लगैून हगन ेपर, जनिेिांक के साथ स्ट् प‍   सीमांकन के साथ नाजमत दकर्ा िा सकता ह,ै और केन् रीर् प्रिषूण जनर्ंत्रण बगडा 

(सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बगडा (एसपीसीबी)/प्रिषूण कग सूजचत करेगा। जनर्ंत्रण सजमजत (पीसीसी) 

31 माचा, 2023 तक :  

परंत ुआग ेदक नए थमाल पावर प् लां  र्ा मौिूिा थमाल पावर प् लां  के जवस्ट् तार के मामल ेमें केवल एक  ि प ड र्ा डाइक 

की अनुमजत िी िाएगी 31 दिसंबर, 2021 कग र्ा उसके बाि, िग केन् रीर् प्रिषूण जनर्ंत्रण बगडा (सीपीसीबी) और संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बगडा (एसपीसीबी)/प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) कग कमीिन की तारीख से 3 महीने के भीतर 

जनिेिांक के साथ सीमांकन के जववरण की सूचना िेगा। थमाल पावर प् लां  र्ा 31 माचा, 2023 तक, िग भी बाि में हग :  
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परंत ुर्ह और दक कगर्ला और जलग् नाइ  आधाररत तापीर् जव्ुत संर्ंत्र  कग आग ेदकसी भी नए कार्ािील राख कंुड र्ा 

डाइक कग स्ट् थाजपत करने र्ा नाम जनर्िा‍   करन ेकी अनुमजत नह  िी िाएगी।  

परंतु र्ह और दक कार्ािील राख कंुड र्ा डाइक की 0.1 ह.े/मगेावॉ  (एमडब् ल् र्ू) का जवजनििेन तारीख 3 नवम् बर, 2009 

से पूवा चाल ूतापीर् जव्र्ुत संर्ंत्र  पर लाग ूनह  ह गे।”  

2. परैा ख में, -  

(i) उप पैरा (1) में, “300 दक.मी. के भीतर” िब् ि  कग‍ िक  और आंक़ों   के स्ट् थान पर “300 दक.मी. के रेजडर्स के भीतर” 

िब् ि कग‍ िक और आंक़ेों  रखें िाएंगे।  

(ii) उप पैरा (8) में, उच् चतर “वैकजल्पक उत् पाि  के मूल् र् से अजधक” िब् ि  के स्ट् थान पर “केन् रीर् लगक कार्ा जवभाग 

(सीपीडब् ल् र्डूी) र्ा संबंजधत लगक कार्ा जवभाग (पीडब् ल् र्ूडी) द्वारा जवजनर्िा‍   िर  की अनुसूची में उजल्लजखत मलू् र् र्ा िर  

की अनुसूची के अधीन जनधााररत न हगने परल वैकजल्पक उत् पाि  का मूल् र्” िब् ि रखे िाएगंे। 

3. परैा घ में, -   

(i) उप पैरा (2) के स्ट् थान, उप पैरा रखा िाएगा, अथाात्:  

‘’(2) जिन व् र्जतियर्  र्ा उपर्गगकताा र्ा एिेंजसर्  कग थमाल पावर प् लां  के माजलक द्वारा नगर स दिर्ा गर्ा ह,ै अगर वे 

राख के उपर्गग के उदे्दश् र् से पहले से ही अन् र् एिेंजसर्  के साथ करार कर चुके ह ंतग थमाल पावर प् लां  कग तिनुसार सूजचत 

करेंग ेऔर र्दि वे उपर्गग नह  कर सकते ह ंकगई राख र्ा कम मात्रा का उपर्गग कर सकता ह।ै‘’  

 (ii) उप-पैरा (2) के पश् चात,् जनम् नजलजखत उप-पैरा अतं:स्ट् थाजपत दकर्ा िाएगा, अथाात:् 

“(3) जिन व् र्जतियर्  र्ा उपभगकता अजभकरण  कग, र्दि वे राख आधाररत उत् पाि  के उपर्गग के उदे्दश् र् से अन् र् अजभकरण  

के साथ पहले से िु़ेों  ुएए ह,ं  ि जि्‍ स र्ा  ाइल् स र्ा िंसं डा  ि  ग्रीगे  र्ा अन् र् राख आधाररत उत् पाि  के जवजनमाातां  

के द्वारा नगर स दिर्ा गर्ा ह ैतग उन् हें  ि जि्‍ स र्ा आइल् स र्ा िंसं डा  ि  ग्रीगे  र्ा अन् र् राख आधाररत उतपाि  के 

जवजनमाातां  कग सूजचत करना हगगा, तद्नुसार, र्दि वे राख आधाररत उत् पाि  का उपर्गग नह  कर सकते र्ा कम प्रमात्रा 

में उपर्गग कर सकत ेह।ं” 

2. र्ह अजधसूचना रािपत्र में प्रकािन की तारीख से प्रवृत हगगी।  

[फा. सं. एचएसएम - 9/1/2019- एचएसएम] 

नरेि पाल गगंवार, अपर सजचव 

र प् पण : मूल अजधसूचना भारत के रािपत्र, असाधारण, भाग-II, खंड 3, उप-खंड  (ii) सं. एस 5481(अ) तारीख  

31 दिसम् बर, 2021 के द्वारा में प्रकाजित की गई। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th December, 2022 

S.O. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate 

Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of 

the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India, 

Extraordinary, Part II, Section 3, sub-section (ii) vide S.O.5481(E), dated the 31
st
 December, 2021 (herein 

after referred to as the ash utilisation notification); 

And whereas, requests have been received from Ministry of Power, thermal power plants and 

various stakeholders regarding implementation of provisions of the ash utilisation notification; 

And whereas, it is expedient to make amendments to certain provisions of the said notification to 

have smooth transitioning in implementation of the ash utilisation notification; 
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and 

(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the 

following amendments in the ash utilisation notification namely:-  

In the ash utilisation notification,- 

(1) in paragraph A,- 

(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,- 

“Provided also that new thermal power plants commissioned on or after the date of publication of this 

notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal 

power plants having utilisation per cent. less than 60 per cent. as specified in the table. 

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1
st
 April, 2022.”. 

(ii) in sub- paragraph (5),- 

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures, 

letters and word “1
st
 April, 2022” shall be substituted; 

(b) in the second proviso, - 

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar 

power plant or wind power plant as per the guidelines issued by the Central Pollution Control 

Board (CPCB) as specified in sub-para (6)” shall be inserted, 

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be 

deleted, 

(iii) for the words “a year”, the words “three years” shall be substituted, 

(iv) for the words “the date of publication of this notification”, the figures, letters and word  

“1
st
 April, 2022” shall be substituted. 

(c) after the second proviso, the following proviso shall be inserted, namely: 

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke 

designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash 

and either to be reclaimed or stabilised or utilised.”. 

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,- 

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for 

temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of 

operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the 

Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA) 

and these guidelines shall also lay down a procedure for annual certification of the operational as well as 

stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of 

disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall 

be put in place within three months from the date of publication of this notification: 

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31
st
 

December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash 

ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple 

lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear 

demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March, 

2023: 

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or 

expansion of existing thermal power plants commissioned on or after 31
st
 December, 2021, which shall 

inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months 

from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later: 
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or 

designate any new operational ash pond or dyke: 

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke 

shall not be applicable for the thermal power plants commissioned before 03
rd

 November, 2009.”. 

(2) in paragraph B,- 

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters 

“within a radius of 300 kms” shall be substituted, 

(ii) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets 

and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works 

Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not 

mentioned in the Schedule of Rates.” shall be substituted. 

(3) in paragraph -D, - 

(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,- 

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have 

already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power 

plant accordingly, and if they cannot use any ash or may use reduced quantity.”. 

(ii) after sub- paragraph (2), the following sub-para shall be inserted, namely,- 

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or 

sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the 

purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered 

ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may 

use reduced quantity.”. 

2. This notification shall come into force on the date of its publication in the Official Gazette. 

[F. No. HSM-9/1/2019-HSM] 

NARESH PAL GANGWAR, Addl. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), dated the 31
st
 December, 2021, vide number S.O.5481 (E), dated the  

31
st
 December, 2021. 
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Minutes of the meeting of Fly Ash Management and Utilization Mission 

held on 24.11.2022 at 15:00 hrs  

A virtual meeting on ‘Ash Management and Utilization Mission’, in respect to Hon'ble 

NGT's Order dated 18.01.2022 in the matter related to the issues of industrial pollution 

in Singrauli and Sonbhdara region of M.P. and U.P. respectively, was convened on 

24th November, 2022 at 15:00 hrs. The list of participants is annexed at Annexure I. 

During the meeting, following deliberations took place: 

1. It was informed that the issues of pollution caused by TPPs and other industries,

stone crushers, transportation and coal mining located in Singrauli district of

M.P. and Sonbhadra district of U.P. have been raised under various cases to

Hon’ble NGT on several instances. 

2. It was shared that a team of MoEF&CC officials, Chairman, CPCB and

representatives of NTPC visited Singrauli region of M.P.

3. Thereafter, MoEF&CC in its brief presentation (Annexure II), summarised the

pollution related issues in both the regions, compliance directions given by the

Hon’ble NGT and term of references of the Mission. It also reflected the present

status of implementation of given directions based on the available compliance

report from various stakeholders. The salient points of the presentation are as

under:

a. The Hon’ble NGT order vide dated 18.01.2022 has emphasized 18

stakeholders from of both the regions to implement the recommendations of

Joint Committee and prepare the action plan and implement it in a time bound

manner.

b. In compliance with one of the direction of Hon’ble NGT in respect to formulation

of general road map regarding utilization and management of ash generated by

thermal power plants in these two regions as well as across the country,

MoEF&CC has already issued a notification on ash utilization that mandates

100% utilization of ash and various other provisions that may lead to effective

management of ash in scientific manner.
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c. The action points that emanates from the ash utilization notification dated 

31.12.2021 are being taken into consideration and would be by expedited by 

concerned enforcement agency/ departments. 

4. It was shared that the formulation of guidelines for technical specifications of 

ash ponds or dykes and procedure for annual certification of the ash pond or 

dyke has been initiated by Central Pollution Control Board as mandated under 

Para A (6) of ash utilization notification dated 31.12.2021. 

5. CMD, NCL informed that for the purpose of mixing at least 25 per cent of ash 

on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine, low stripping ratio mines may be put 

on trial as there is possibility of mixing of ash with overburden in mine voids. 

After deliberations, following decisions were made: 

1. Secretariat to be established in CPCB for coordination, monitoring and 

supervision of the actions emanating from the deliberations and decisions of 

the Fly Ash Supervision and Utilization Mission. (Action: CPCB) 

2. For effective prevention, control and abatement of industrial pollution in 

Singrauli and Sonbhadra districts, the actions plans prepared based on the 

recommendations of the Joint Committee, mentioned out in Para 15 of the 

Hon'ble NGT's Order dated 18.01.2022, to be scrupulously implemented in a 

time-bound manner as per the action plans at Annexure III (Action: CPCB, 

State Govts of UP and MP, M/s NTPC Limited (Singrauli) Shakti Nagar 

Sonbhadra, M/s NTPC Rihand Super Thermal Power, M/s NTPC Limited 

Vindhyachal Super Thermal Power Plant, M/s Anpara Thermal Power 

Plant, M/s Obra Thermal Power Station, M/s NCL Bina Project, Bina, 

Sonbhadra, M/s NCL Dudhichuwa Project, Sonbhadra, M/s NCL Kakri 

Project, Sonbhadra, M/s NCL Khadia Project, Sonbhadra, M/s NCL 

Krishna Shila Project, M/s Renusagar Thermal Power Plant, Aluminum 

Smelter: M/s HINDALCO Industries Ltd, Renukoot, M/s Grasim Industries 

Limited Chemical Division, Renukoot, M/s M.P. Power Generating Co. Ltd. 

(MPPGCL), M/s Birla Carbon India Pvt. Ltd., Sonbhadra) 
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3. CPCB and CEA to scrutinize the action plans submitted by the respective 

stakeholders as per Point No. 2 above to ensure that the action points have 

been prepared as per the recommendations of the Joint Committee as 

mentioned out in Para 15 of the Hon'ble NGT's Order dated 18.01.2022. CPCB 

to ensure that all the activities are covered and must have specific timelines 

(Action: CPCB, CEA) 

4. In order to ensure 100% utilization of ash by lignite and coal based thermal 

power plants, effective monitoring and supervision of provisions of Ash 

Utilization Notification dated 31.12.2021 (Annexure IV) have to be scrupulously 

complied with. Respective stakeholders have been mapped in respect of the 

various activities mandated under the notification. CPCB to coordinate with all 

the regulatory/enforcing agencies and ensure the compliance of all the activities 

in a time bound and on a regular basis (Action: CPCB, CEA, All State Govts, 

All stakeholders as per Annexure IV) 

5. Concerned District Magistrates of Singrauli and Sonbhadra to submit action 

plans immediately for effective prevention, control and abatement of pollution 

from stone crushers located at their respective districts. Further, the action 

plans submitted must be scrupulously implemented in a time bound manner. 

(Action: State Govts of U.P. and M.P., District Magistrates – Sonbhara and 

Singrauli) 

6. M/s Anpara ‘C’ Lanco to submit action plans based on the recommendations in 

para 15 of the Hon'ble NGT's Order dated 18.01.2022 immediately. (Action: 

M/s Anpara ‘C’ Lanco, State Govt of UP) 

7. Secretariat at CPCB to upload the action plans and the progress of the action 

plans on the web portal of CPCB by 5th of next month, the link of which may be 

placed on MoEFCC as well as the concerned State Government’s and other 

stakeholders' websites. CPCB to put in place an IT based tool for updating the 

progress in regard to the implementation of action plans by respective 

stakeholders as well as in regard to the activities as per Point 4 above. (Action: 

CPCB, State Govts of UP and MP, All stakeholders) 

8. Concerned State Governments, the State Environment Departments 

and concerned SPCBs to take all measures for the prevention, control and 
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abatement of the industrial pollution in Sonbhadra and Singrauli districts to 

bring down the pollution levels in these districts. The compliance of the 

conditions of CTOs as well as ECs in respect of all the industries, including the 

installation and functioning of all pollution control as well as monitoring devices, 

must be strictly complied with by all industrial/mining/ quarrying units. These 

compliances to be reported to CPCB on a monthly basis through a web portal 

that reflects the obligations and compliances as per CTO as well as EC in 

respect of all uni.ts (Action: State Governments of U.P. and M.P.) 

9. All the industrial, coal and other mining activities as well as the stone quarrying 

and crushing in the districts of Sonbhadra and Singrauli must be carried out in 

compliance with the Air Act, Water Act and EP Act. Regular inspections and 

audits to be carried out by the concerned SPCBs (Action: State Governments 

of U.P. and M.P.) 

10. The respective State Government to receive voluntary fund contributions out of 

the CSR funds from companies in respective districts. Concerned State 

Government to create a separate account to receive voluntary contributions and 

funds for environment restoration and relief. Concerned State Government to 

take measures for restoration of environment and provide relief to victims of 

damage in a manner as may be found appropriate from these funds. (Action: 

State Governments of U.P. and M.P.) 

11. Concerned State Governments to arrange for conducting health and risk impact 

assessment studies of operations of TPPs and ash generating industries. 

(Action: State Governments of U.P. and M.P.) 

 

50

297



Annexure I 

List of Participants 

1) Ms. Leena Nandan, Secretary, EFCC 

2) Shri. Alok Kumar, Secretary, Power 

3) Shri Anandji Prasad, Advisor, MoC 

4) Shri. Naresh Pal Gangwar, Additional Secretary, MoEFCC 

5) Dr. Satyendra Kumar, Director, MoEFCC 

6) Shri N. Subrahmanyam, Scientist D, MoEFCC 

7) Shri. Nazimuddin, Scientist F, CPCB 

8) Shri MVR Reddy, ED, SSEA, NTPC 

9) Managing Director, UPRVUNL 

10) Shri Ajay Kumar Sharma, MS, UPPCB 

11) Dr. Hemant Kumar Sharma, MPPCB, Jabalpur 
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14) Shri R N Shukla, Adani  

15) Shri Basuraj Goswami, Executive Director, NTPC 

16) Shri Sitesh Barche, NTPC 
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18) Shri A K Chattopadhyay, NTPC 
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23) Shri Vivek Gupta, Aditya Birla 

24) Shri V R Shankar, Aditya Birla 

25) Shri. Harish Duhan, GM (Nigahi), NCL 

26) M/s Sasan Ultra Mega Power Plant 

27) Shri BG Setty, Addl. GM, NTPC 

28) General Manager, Jhingurda Project, NCL 

29) Chief General Manager, M/s Obra Thermal Power Station 

30) Shri Utpal Sarkar, Aditya Birla 

31) Regional Officer, Sonbhadra, UPPCB 

32) Shri M Devaraj, Chairman, UPPCL 

33) Regional Officer, Bhopal, MoEFCC 

34) Regional Officer, Singrauli, MPPCB 

35) Nodal Officer, Environment, Amhohri Project, NCL 

36) Additional Chief Secretary, UP 

37) Shri Dinesh Kumar Meena, NTPC 

38) Shri V Santosh, NTPC 

39) Shri Munish Jain, NTPC 

40) Shri S C Naik, NTPC 

41) Shri Sanjay Singh, Grasim Corporate 

42) Shri Ramesh Babu, NTPC 

43) Shri Anshul Chilbule, MPPCB Bhopal 
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44) Dushichua Project, NCL 

45) Shri Alan Antony, Deputy Manager, Environment, Bina Project, NCL 

46) Regional Director, CPCB, Bhopal 

47) Shri R B Sindhur, SOM, Nigahi 

48) Shri Gurdeep Singh, NTPC 

49) ATP, Anpara 

50) Shri Ravindra Nath Singh, Director (Thermal) 

51) Shri Jitendra Yadav 

52) Shri Rajiv Kumar, General Manager, NCL Khadia 

53) Shri Manohar Kumar, Rosa Power 

54) Shri Sunil Kumar Meena, Sc-D, CPCB 

55) Additional Chief Secretary, Energy, UP 
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on

Industrial Pollution in Singrauli and Sonbhadra Districts
&

Effective Utilisation and Management of Fly Ash

HSM Division
Government of India

Ministry of Environment, Forest & Climate Change

24th November, 2022

Annexure II
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Singrauli District:

i. TPPs- 5 (NTPC Vindhyachal, Sasan UMPP, Jaypee Nigrie, Adani Power (MP) Ltd., and Hindalco

Industries Ltd.)

ii. Coal Mines- 8 (NCL - Jhingurda, Khadia, Block-B, Jayant, Amlohri, Nigahi, Dudhichua, and Bina)

iii. Stone Crushers

Sonbhadra District:

i. TPPs– 9 (NTPC Singrauli, NTPC Rihand, UPRVUNL Anpara A, B & D TPS, Lanco Anpara C TPS,

UPRVUNL Obra TPS, Hindalco Industries Ltd. (Renukoot CPP), Hindalco Industries Ltd.

(Renusagar CPP), UltraTech Cement Ltd. (Dalla Cement CPP),Grasim Industries Ltd. (CPP)

ii. Coal Mines – 5 (NCL - Kakri, Krishnashila, Bina Extn., Dudhichua, Khadia)

iii. Aluminium Smelter (Hindalco)

iv. Stone Crushers

Industries and Coal Mines in Singrauli and Sonbhadra
54
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• Major issues of industrial pollution-

Industrial pollution and ash management related issues

Installation of pollution control as well as monitoring devices

Discharge of wastewater and ash in Rihand reservoir/water bodies

Pollution by stone crushers, coal mining and transportation.

• Joint Committee constituted -2018, report submitted-2019.

• Committee gave recommendations in respect of all industries

• Oversight Committee formed to review implementation

• Further, committees comprising of respective DMs constituted for compliance

• Hon’ble NGT vide Order dated 18.01.2022 directed to constitute Fly Ash Management and

Utilization Mission.

• MoEF&CC vide OM dated 09.03.2022 constituted Fly Ash Management and Utilization Mission

Industrial Pollution in Singrauli and Sonbhadra Districts- Background
55
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• NGT directed the Mission to :-

• Coordinate and monitor of ash utilization matters as well as all associated industrial pollution issues in Singrauli and

Sonbhadra region

• To take stock of the situation and to prepare action plan in the light of recommendations of Joint Committee in respect of

Singrauli and Sonbhadra

• To prepare general road map and monitoring of scientific ash utilisation and management including legacy ash

• May review the progress on a monthly basis and may place the quarterly progress on website

• May require voluntary financial contributions out of CSR funds from companies

• May get separate account for restoration of environment and relief to victims of damage in a manner as may be found

necessary

• May consider the safeguards in ash utilisation notification dated 21.12.2021

• May interact with stakeholders, including brick manufacturers for fly ash utilisation

• May conduct public health and risk impact assessment in areas of operation of TPPs and other generators of ash

• May consider use of beneficiated coal

• May consider onsite and offsite crisis management plans with regard to ash ponds and dykes

Mission -Mandate 
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Action plans have been submitted by 15 stakeholders:

• M/s NTPC Limited (Singrauli) Shakti Nagar Sonbhadra,

• M/s NTPC Rihand Super Thermal Power,

• M/s NTPC Limited Vindhyachal Super Thermal Power Plant,

• M/s Anpara Thermal Power Plant

• M/s Obra Thermal Power Station

• M/s NCL Bina Project, Bina, Sonbhadra,

• M/s NCL Dudhichuwa Project, Sonbhadra,

• M/s NCL Kakri Project, Sonbhadra,

• M/s NCL Khadia Project, Sonbhadra,

• M/s NCL Krishna Shila Project,

• M/s Renusagar Thermal Power Plant, Aluminum Smelter:

• M/s HINDALCO Industries Ltd, Renukoot,

• M/s Grasim Industries Limited Chemical Division, Renukoot,

• M/s M.P. Power Generating Co. Ltd. (MPPGCL),

• M/s Birla Carbon India Pvt. Ltd., Sonbhadra.

Action plans from namely, M/s Anpara 'C' Lanco Thermal Power Station, and

Action plans w.r.t. Stone Crushers yet to be submitted by concerned DMs.

Status of Action Plans
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SI 

No.

Action Recommendation

1 Coordinate and

monitor ash utilization

matters as well as all

associated industrial

pollution issues in

Singrauli and Sonbhadra

region

• MPPCB in respect of Singrauli, UPPCB in respect of

Sonbhadra to enforce the action plans of industries as

well as relating to stone crushers (submitted by DMs)

• CPCB to coordinate overall enforcement of all related

matters

Terms of Reference - Recommendations
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SI 

No.

Action Recommendation

2 To take stock of the

situation and to prepare

action plan in the light of

recommendations of Joint

Committee in respect of

Singrauli and Sonbhadra

i.Action plans from the industries specified at Para 15

of NGT w.r.t Joint Committee recommendations

received from 15 industries (TPPs, mines, Aluminium

Smelters). Action plans yet to be received from:-

• M/s Anpara C Lanco Thermal Power Station;

• Stone crushers in Singrauli and Sonbhadra region. 

ii.UP State Pollution Control Board (with respect to M/s

Anpara C Lanco Thermal Power Station) and

concerned District Magistrates (with respect to stone

crushers) have been requested to obtain action

plans.

Terms of Reference - Recommendations
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SINo Action Recommendation

3
(a) To prepare general road

map and monitoring of scientific

ash utilisation and management

including legacy ash

(b) May consider the

safeguards in ash utilisation

notification dated 21.12.2021

(c) May interact with

stakeholders, including brick

manufacturers for fly ash

utilisation

i. Ash Utilisation notification mandates 100% utilisation of ash

ii.Different stakeholders/regulators have been given specific mandate as

well as timelines

iii.Detailed status is presented later slides

iv.Technical specifications of ash ponds shall be as per the guidelines of

CPCB made in consultation with CEA

v.Guidelines shall lay down a procedure for annual certification of ash

pond/dyke on its safety, environmental pollution, mode of disposal, water

consumption/conservation in disposal, ash waster recycling and

greenbelt, etc.

vi.CPCB to prepare guidelines immediately.

vii. Implementation Committee has been constituted under Ash Utilisation

notification with concerned stakeholders. Fly ash brick manufacturers

may be interacted.

Terms of Reference - Recommendations
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SI 

No.

Action Recommendation

4
May review the progress

on a monthly basis and

may place the quarterly

progress on website

CPCB, State Governments of UP and MP, MPPCB and

UPPCB to upload the monthly status on website by

getting the progress of action plans submitted by

industries

Terms of Reference - Recommendations
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SI 

No.
Action Recommendation

5
(a) May require voluntary

financial contributions out of

CSR funds from companies

(b) May get separate account

for restoration of environment

and relief to victims of damage

in a manner as may be found

necessary

(d) May conduct public health

and risk impact assessment in

areas of operation of TPPs and

other generators of ash

i.Respective State Governments may be requested to receive

voluntary financial contributions from CSR funds of the

companies

ii.Concerned State Government may get a separate account

created to receive voluntary contributions and funds for

environment restoration and relief.

iii.Concerned State Governments to arrange for conducting health

and risk impact assessment studies of operations of TPPs and

ash generating industries

Terms of Reference - Recommendations
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SI 

No.

Action Recommendation

6

May consider use of

beneficiated coal

MoEFCC vide notification dated 21.5.2020

removed the mandatory use of beneficiated coal

for power plants and mandated to meet the

emission norms and 100% ash utilisation as per

prescribed timelines.

Terms of Reference - Recommendations
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SI 

No.
Action Recommendation

6

May consider onsite

and offsite crisis

management plans with

regard to ash ponds and

dykes

i.Concerned DMs to ensure onsite and offsite

crisis management plans are in place for ash

dykes in respective Districts.

Terms of Reference - Recommendations
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SI 

No.

Action Status Timeline Enforcement 

Agency/Dept.

1 Constitution of Committee for to examine and review and

recommend the eco-friendly ways of utilisation of ash, Para A(3)

Completed - CPCB

2 100% Utilisation of current ash by TPPs as per timelines, Para

A(4)

Ongoing As prescribed SPCB/PCC

3 Guidelines for procedure for annual certification of the ash pond

or dyke on its safety, environmental pollution, available volume,

mode of disposal, water consumption or conservation in

disposal, ash water recycling and greenbelt etc., Para A(6)

Ongoing Immediate CPCB and CEA

4 Loading, unloading, transport, storage and disposal of ash to be

done in an environmentally sound manner by TPPs and all

precautions to prevent air and water pollution to be taken, Para

A(7)

Ongoing Immediate CPCB and SPCB/PCC

5 Installation of dedicated silos by TPPs for storage of dry fly ash

for at least sixteen hours of ash, Para A(8)

Ongoing Immediate CPCB and SPCB/PCC

6 TPPs to provide real time data daily regarding the availability of

ash by providing the link to CPCB's web portal or mobile phone

app, Para A(9)

To be started Immediate CPCB and SPC/PCC

Provisions of Ash Utilisation Notification and responsibilities of stakeholders
65

312



SI 

No.

Action Status Timeline Enforcement 

Agency/Dept.

7 Mandatory utilisation of ash by government,

semi-government and private agencies for

construction activities within 300 kms of the

TPPs, Para B(1)

Ongoing Immediate CPCB and SPCB/PCC

8 Backfilling of ash in mine voids or mixing of

ash with external overburden dumps under

EPR by mines located within 300 km radius

of TPPs, Para B(3)

Ongoing Immediate CPCB, SPCB/PCC, 

DGMS, IBM

9 Constitution of Committee for identification

of mines for backfilling of mine voids with

ash or mixing of ash with overburden dump,

Para B(5)

Completed - CPCB

10 Committee to get the updated quarterly

reports for identified mines, Para B(5)

Ongoing Immediate CPCB

11 Filling of low lying areas with ash for

approved projects in accordance to the

guidelines by CPCB, Para B(6)

Ongoing Immediate CPCB and SPCB/PCC

12 SPCB to publish the approved low lying

sites, location, area and permitted quantity

annually on its website, Para B(6)

Ongoing Annual SPCB/PCC
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SI 

No.

Action Status Timeline Enforcement 

Agency/Dept.

13 CPCB to put the guidelines in place for all types of activities

envisaged under the notification, Para B(7)

Ongoing Within one year of 

publication of notification

CPCB

14 Usage of ash bricks, tiles, sintered ash aggregate or other

ash based products by all building construction projects

located within a radius of 300 km from the TPP , provided

these are made available at prices not higher than the price

of alternative products, Para B(8)

Ongoing Immediate CPCB and SPCB/PCC

15 Issuance of notice to agencies for mandatory utilization of

ash & ash-based products, Para D(1)

Ongoing On-need basis Owners of TPPs,

manufacturers of ash

based products

16 Enforcement and monitoring of utilization of ash by TPPs,

Para E(1)

Ongoing Quarterly CPCB, SPCB/PCC 

and District Magistrate

17 Development of web portal by CPCB for provisions under

the notification, Para E(1)

Ongoing Immediate CPCB

18 TPPs to upload monthly information regarding ash

generation and utilization, Para E(2)(i)

Ongoing By 5th of next month CPCB

19 TPPs to upload annual implementation report providing

information about compliance of provisions in the

notification, Para E(2)(i)

Yet to start By 30th of April SPCB/PCC

20 Compilation of annual reports submitted by TPPs by CPCB

and CEA, Para E(2)(i)

Yet to start By 31st of May CPCB, CEA
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SI No. Action Status Timeline Enforcement 

Agency/Dept.

21 Constitution of a Committee for monitoring the

implementation of the provisions of the notification, Para E(3)

Completed - CPCB

22 Meeting of the Committee to review annual implementation

reports, Para E(3)

Ongoing Once in six

months

CPCB

23 Committee to hold stakeholder consultation for monitoring of 

ash utilization , Para E(3)

Ongoing Once in six

months

CPCB

24 Committee to submit six monthly report to MoEFCC, Para 

E(3)

Ongoing Once in six

months

CPCB

25 Constitution of State Level Committee to resolve disputes

between TPPs and users of ash or manufacture of ash based

products, Para E(4)

Ongoing Immediate CPCB

26 Compliance audit for ash disposal by TPPs and user

agencies by auditors authorised by CPCB, Para E(5)

Ongoing Annual CPCB, SPCB/PCC

27 Audit report to be submitted to CPCB and concerned SPCB,

Para E(5)

Yet to start By 30th November

every year

CPCB and SPCB/PCC

28 Initiation of action against non-compliant TPPs, Para E(5) Yet to start Within fifteen days 

of receipt of audit 

report

CPCB, SPCB/PCC
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SI No. Stakeholders Actions

Status
Timelines for

Completion

Enforcement

Agency/ Dept.Completed Ongoing
Yet to be 

started

1. M/s NTPC Limited 

(Singrauli) Shakti 

Nagar Sonbhadra

Take measures to stop the discharge of ash 

pond overflow into the Rihand reservoir

Discharge of ash pond 

overflow has been stopped

. Augmentation of AWRS capacity 

by installing another pump (2000 

m3/hr. capacity).

- July, 23 MPPCB

Relocation of the OCEMS in order to

achieve the desired iso-kinetic sampling for

particulate matter

OCEMS is working in NTPC 

Singrauli

OCEMS at Chimney will be 

installed along with FGD 

installation 

- Dec, 26(As per 

FGD Timeline)

MPPCB

Installation of third CAAQMS Installed - - - MPPCB

Connection of CAAQMS to the

CPCB/SPCB server

Connected - - - MPPCB

Submission of a time-bound action plan for 

100% fly ash utilization

- Action Plan submitted - - MPPCB

Installation and commissioning of the FGD

system in realization of the revised timeline

- Work of absorber and associated 

work is in progress. All three 

Chimneys construction have been 

completed. Efforts are being made 

to complete FGD installation.

- Commissioning 

by Dec'26(As 

per FGD 

Timeline)

MPPCB

Treatment of the MSW generated from their 

residential colony

- Bio-methanation plant has been 

commissioned. Composting pits 

with covered shed are being 

constructed. Non-biodegradable 

waste (plastic waste) is being sent 

to registered recycler.

-
October, 23

MPPCB

Undertake immediate measures to control

fugitive emission in ash dyke area

- Measures for regular water 

sprinkling have been taken and 

fugitive emission is under control in 

the dyke area.

- - MPPCB

Action Plan based on the recommendation of Joint Committee
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SI No. Stakeholders Actions
Status

Timelines for

Completion

Enforcement

Agency/ Dept.Completed Ongoing Yet to be started

2. M/s NTPC Rihand

Super Thermal

Power (Power

Plant)

Connection of CAAQMS to the CPCB/SPCB

server

Connected to 

CPCB/UPPCB 

server

- - - CPCB/UPPCB

Submission of a time-bound action plan for

100% fly ash utilization

- Action Plan Submitted - - CPCB/UPPCB

Installation and commissioning of the FGD

system in realization of the revised timeline

- Civil and mechanical works 

for installation of FGD are 

in progress in full swing

- Dec'26(As per 

FGD Timeline)

CPCB/UPPCB

3. M/s NTPC Limited

Vindhyachal Super

Thermal Power

Plant

Submission of a time-bound action plan for

100% fly ash utilization

- Action Plan submitted - - CPCB/UPPCB

Explore possibilities for the construction of Ash

mounds and submission of progress from time

to time

NA NA NA NA CPCB/UPPCB

Provisions of Ash Utilisation Notification and responsibilities of stakeholders
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SI No. Stakeholders Actions

Status
Timelines for

Completion

Enforcement

Agency/ Dept.Completed Ongoing Yet to be 

started

4. M/s

Renusagar

Thermal

Power Plant

Installation of sludge drying beds in the existing

ETP

Installation of 02 No. Filter Press (of 

modern technology sludge drying 

beds) has been completed 

(Commissioning started)

Commissioning of the filter 

expected to be completed by 

end of November 2022

- Nov, 2022 CPCB/UPPC

B

Relocation of the OCEMS in order to achieve

the desired iso-kinetic sampling for particulate

matter

For isokinetic sampling, installed new 

analyzers for Boiler#6 to #10

Connectivity with CPCB server

to be provided

- Connectivity by 

January, 2023

CPCB/UPPCB

Submission of time bound action plan to relocate

the existing CAAQMS

Relocated the existing 01 No. 

CAAQMS at lower altitude near Civil 

Office in March 2022. Data is linked 

with CPCB/SPCB server.

- - - CPCB/UPPC

B

Completion of installation of another 02

CAAQMS

Installed - CPCB/UPPCB

Connection of CAAQMS to the CPCB/SPCB

server

Connected - - - CPCB/UPPC

B

Submission of time-bound action plan for 100%

fly ash utilization

- Action plan submitted - - CPCB/UPPCB

Installation and commissioning of the FGD

system in realization of the revised timeline

- Installation is expected to be 

completed by December 2023

- Dec-23 CPCB/UPPC

B

Adoption of scientific approach for disposal of

MSW

- Non-biodegradable waste is 

being sent to vendors and 

Biodegradable waste is being 

converted to compost for in-

house utilization

- - CPCB/UPPCB

Undertake corrective measures to control the

fugitive emissions from raw material storage and

fly ash transportation areas

- Waste sprinkling arrangements

and rain guns are installed.

Additional water sprinkinlig

system installed

- - CPCB/UPPC

B

Submission of explanation for dumping the fly

ash in haphazard manner

Ash disposed in haphazard manner

has been reclaimed and area has

been further cleaned

- - - CPCB/UPPCB

Undertake immediate action for proper disposal

of fly ash
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SI No. Stakeholders Actions

Status Timelines

for

Completion

Enforcement

Agency/ Dept.
Completed Ongoing Yet to be started

5. M/s Northern

Coalfields

Limited (NCL)

(NCL Bina

Project, Bina,

Sonbhadra)

Submission of time bound action plan for

controlling the fire in the coal stock yard

- Action Plan submitted - - CPCB/UPPC

B

Explore the possibility to monitor the status of

fugitive emissions through the existing CCTV

network provided for monitoring of production

activities

- A log book is being kept in CCTV 

Control Room and record fugitive 

emissions visible in CCTV cameras 

and corrective action taken on the 

report.

- - CPCB/UPPC

B

Strengthening of the vigilance mechanism to

identify the default transporters and take

stringent action against them

- Compliance of fully tarapualin

covered trucks is being ensured

- - CPCB/UPPC

B

Effective tyre washing facility for transport

vehicles

Tendering process for tyre washing 

facility has been completed and LOA 

has been issued 

Mar-23 CPCB/UPPC

B

Treatment and disposal of MSW generated in

the residential colony

- Proper treatment and disposal of 

MSW generated in residential colony 

is ensured. 

- - CPCB/UPPC

B

Submission of time-bound action plan for

compliance with the provision of the

Notification of 2009 regarding utilization of 25%

fly ash along with Over Burden (OB) for back-

filling the abandoned mine.

- - Field study at NCL in 

one mine related to mine 

Backfilling through Fly 

Ash and its

stability analysis is under 

approval stage. 

Tentative schedule of 

completion is by 

December 2023.

Action plan will be 

submitted on the basis 

of recommendations of 

above mentioned study

Dec, 23 CPCB/UPPC

B

Take corrective measures so that the site of

CAAQMS is open from all directions

- This being complied. Trees within the 

close vicinity of CAAQMS have been 

trimmed to minimize hindrance at the 

site.

- - UPPCB
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SI No. Stakeholders Actions

Status Timelines

for

Completion

Enforcement

Agency/ Dept.
Completed Ongoing Yet to be 

started

6. M/s Northern

Coalfields

Limited

(NCL) (NCL

Dudhichuwa

Project,

Sonbhadra)

Regular operations of ETP

- Continuous operation of ETP is ensured - - CPCB/UPP

CB

Utilization of the treated effluent to achieve

zero discharge

- Treated Effluent from ETP is used in Water 

sprinkling, Fire fighting and wahsing of HEMM and 

zero discharge is maintained.

- - CPCB/UPP

CB

Ensure that no treated/untreated effluent will

be discharged into the Balia Nalla which

finally meets the Rihand reservoir

- Water from various sources is pumped to ETP. 

Treated Effluent from ETP is being used in water 

sprinkling, fire fighting and wahsing of HEMM. 

- - CPCB/UPP

CB

Explore the possibility to monitor the status of

fugitive emissions through the existing CCTV

network provided for monitoring of production

activities

- CCTV network is utilized for monitoring of fugitive 

emissions. In case of appearance of fugitive 

emissions on CCTV, immediate action is taken.

- - CPCB/UPP

CB

Strengthen the vigilance mechanism to

identify the default transporters and take

stringent action against them

- Only tarapauline covered trucks are allowed . CCTV 

has been installed at the exit check post. Security 

Guards at the check post has been posted at exit 

point to ensure the strict compliance.

- - CPCB/UPP

CB

Effective tire washing facility for transport

vehicles

- Proposal of tyre washing facility at Dudhichua

Project is in final stage of completion.

- May, 2023 CPCB/UPP

CB

Treatment and disposal of MSW generated in

the residential colony

- Wet waste is converted to compost and Dry waste 

is handled by Singrauli Municipal Corporation.

- - CPCB/UPP

CB

Submission of time-bound action plan for

compliance with the provision of the

Notification of 2009 regarding utilization of

25% fly ash along with Over Burden (OB) for

back-filling the abandoned mine

- Field study at NCL in an operational mine related to 

mine backfilling through fly ash and its stability 

analysis is under approval stage. Tentative 

schedule of completion is by December 2023. 

Action plan will be submitted on the basis of 

recommendations of above mentioned study. 

- Dec, 2023 CPCB/UPP

CB
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SI No. Stakeholder Actions Status Timeline Enforcement 

Agency/Dept.Completed Ongoing Yet to be Started

7.

M/s Northern

Coalfields Limited

(NCL) (NCL Kakri

Project, Sonbhadra)

Ensure that no treated or untreated

effluent will be discharged into the

Rihand reservoir through the drain

-

Compliance is being ensured. Nos

fixed fog cannon is also in process of

being hired.

- May-23 CPCB/

UPPCB

Entrapment of seepage in the drain

at mine water collection sump

Complied - - - CPCB/

UPPCB

Strengthening of the vigilance

mechanism to identify the default

transporters and take stringent

action against them

Complied CPCB/

UPPCB

Explore the possibility to monitor the

status of fugitive emissions through

the existing CCTV network provided

for monitoring of production

activities.

- - -Monitoring of fugitive emissions

inside the mines is being done

through CMPDIL each fortnightly,

and report is being communicated

to UPPCB quarterly. CCTV have

been installed only at strategic

positions in mines. Monitoring of

fugitive emissions throughout the

mines through CCTV is not

possible.

- CPCB/

UPPCB

Effective tyre washing facility for

transport vehicles

- In progress - May,

2023

UPPCB

Treatment and disposal of MSW

generated in the residential colony

- The work has been commenced. - - UPPCB

Submission of time-bound action

plan for compliance with

theprovision of the Notification of

2009 regarding utilization of 25% fly

ash along with Over Burden (OB)

for back-filling the abandoned mine.

Field study at NCL in one mine related

to mine Backfilling through Fly Ash

and its stability analysis is under

approval stage. Tentative schedule of

completion is by December 2023.

Action plan will be submitted on the

basis of recommendations of above

mentioned study.

Dec,

2023

CPCB/

UPPCB

Open the site of CAAQMS from all

the direction

Complied - - - -
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SI No. Stakeholder Actions Status Timeline Enforcem

ent 

Agency/D

ept.

Completed Ongoing Yet to be 

Started

8. M/s Northern

Coalfields

Limited (NCL)

(NCL Khadia

Project,

Sonbhadra)

Continuous operations of the ETP Yes Compliance being ensured - - -

Ensure that no treated/untreated

effluent will be discharged in to the

environment

Complied - - - CPCB/

UPPCB

Regular operation of the water

spraying system for effective

control of fugitive dust emissions

- Complied. Installation of 3 nos. of

additional fixed fog cannon in

progress

- May'2023 CPCB/

UPPCB

Strengthening of the vigilance

mechanism to identify the default

transporters and take stringent

action against them

CCTV cameras installed. Truck

without tarpaulin covering not

allowed. One register has also

been put at the Exit Gates for

documenting any such violation

and to take action against the

security personnel manning the

exit gates as well as against the

defaulter trucks, if any.

- - - CPCB/

UPPCB

Effective tyre washing facility for

transport vehicles

- In progress - May'2023 CPCB/

UPPCB

Proper treatment and disposal of

MSW generated in the residential

colony

- In progress - April'2023 CPCB/

UPPCB

Submission of time-bound action

plan for compliance with the

provision of the Notification of

2009 regarding utilization of 25%

fly ash along with Over Burden

(OB) for back-filling the abandoned

mine

- Field study at NCL in one mine

related to mine Backfilling through

Fly Ash and its

stability analysis is under approval

stage. Action plan will be submitted

on the basis of recommendations

of above mentioned study.

- Dec'2023 CPCB/

UPPCB

Ensure that the site of CAAQMS is

open from all the direction

Complied - - - CPCB/

UPPCB
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SI No. Stakeholder Actions Status Timeline Enforcem

ent 

Agency/D

ept.

Completed Ongoing Yet to be 

Started

8. M/s Northern

Coalfields

Limited (NCL)

(NCL Khadia

Project,

Sonbhadra)

Continuous operations of the ETP Yes Compliance being ensured - - -

Ensure that no treated/untreated

effluent will be discharged in to the

environment

Complied - - - CPCB/

UPPCB

Regular operation of the water

spraying system for effective

control of fugitive dust emissions

- Complied. Installation of 3 nos. of

additional fixed fog cannon in

progress

- May'2023 CPCB/

UPPCB

Strengthening of the vigilance

mechanism to identify the default

transporters and take stringent

action against them

CCTV cameras installed. Truck

without tarpaulin covering not

allowed. One register has also

been put at the Exit Gates for

documenting any such violation

and to take action against the

security personnel manning the

exit gates as well as against the

defaulter trucks, if any.

- - - CPCB/

UPPCB

Effective tyre washing facility for

transport vehicles

- In progress - May'2023 CPCB/

UPPCB

Proper treatment and disposal of

MSW generated in the residential

colony

- In progress - April'2023 CPCB/

UPPCB

Submission of time-bound action

plan for compliance with the

provision of the Notification of

2009 regarding utilization of 25%

fly ash along with Over Burden

(OB) for back-filling the abandoned

mine

- Field study at NCL in one mine

related to mine Backfilling through

Fly Ash and its

stability analysis is under approval

stage. Action plan will be submitted

on the basis of recommendations

of above mentioned study.

- Dec'2023 CPCB/

UPPCB

Ensure that the site of CAAQMS is

open from all the direction

Complied - - - CPCB/

UPPCB
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SI 

No.

Stakeholder Actions Status Timeline Enforcement

Agency/Dept.Completed Ongoing Yet to be started

9. M/s Northern

Coalfields

Limited

(NCL) (NCL

Krishna Shila

Project)

Explore the possibility to

monitor the status of

fugitive emissions

through the existing

CCTV network provided

for monitoring of

production activities.

62 CCTVs installed at

different points in the

mine. Monitoring of

fugitive emissions is

being done regularly

from field and GM

office.

- - - CPCB/

UPPCB

Strengthening of the

vigilance mechanism to

identify the default

transporters and take

stringent action against

them

The Transportation

agencies have been

instructed. Strict

action are being taken

against the uncovered

trucks if found.

- - - CPCB/

UPPCB

Effective tyre washing

facility for transport

vehicles

- In progress. Tyre washing

facility to be jointly

developed for Bina and

Krishnashila projects.

- 31.03.

2023

CPCB/

UPPCB

Proper treatment and

disposal of MSW

generated in their

residential colony

- The proposal for proper

treatment and disposal of

MSW generated in the

residential colony is under

tendering process.

- 30.06.

2023

CPCB/

UPPCB

Submission of the time-

bound action plan for

compliance with the

provision of the

Notification of 2009

regarding utilization of

25% fly ash along with

Over Burden (OB) for

back-filling the

abandoned mine.

- For utilization of fly ash, NCL had provided one

pit of abandoned/closed Gorbi Mine to NTPC-

Vindhyachal (VSTPP). MoU between NCL and

NTPC-VSTPS has been done on 3rd Jan,

2019. Approx. 30 to 40 Million tons of fly ash

will be accommodated in to this mine void.

Field study at NCL in one mine related to mine

Backfilling through Fly Ash and its stability

analysis is under approval stage. Tentative

schedule of completion is by December 2023.

Action plan will be submitted on the basis of

recommendations of above mentioned study.

Dec-23 CPCB/

UPPCB
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SI No. Stakeholder Actions Status Timeline Enforcement

Agency/Dept.Completed Ongoing Yet to be 

started

10. Aluminum Smelter:

M/s HINDALCO

Industries Ltd,

Renukoot,

Sonbhadra

Take corrective measures to

achieve the ZLD

ZLD status achieved. Process

Water Recycling Plant (PWRP) has

been installed.

- - - UPPCB

Ensure environment friendly

disposal for the huge

quantity of bottom ash

stored in open inside the

plant premises

ZLD status achieved. Process

Water Recycling Plant (PWRP) has

been installed.

- - - CPCB/

UPPCB

Proper treatment and

disposal of the MSW

- Collected non-biodegradable

waste is segregated for

further disposal through re-

processors/recyclers.

Biodegradable waste is

converted into vermicompost

for inhouse utilization in our

horticultural activities.

Procurement of equipment’s

for segregation of collected

waste category wise is in

progress. Installation of new

machines requisite civil and

electrical job is in progress

- - CPCB/

UPPCB

Undertake corrective

measures to control the

fugitive emission effectively

Dust Extraction & Dust Suppression

System is installed at coal

discharge point and conveyors.

Rain guns in yard periphery used

for controlling dust in coal storage

area. Stacker mouths discharge are

mounted with water sprinklers in all

the crushers in coal handling plant

area.

- - - CPCB/

UPPCB
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SI No. Stakeholder Actions Status Timeline Enforcement

Agency/Dept.Completed Ongoing Yet to be 

started

11. M/s Grasim Industries

Limited Chemical

Division, Renukoot,

Sonbhadra

Submission of the clarification

regarding the discharge of chemically

contaminated effluent into the drain

Action plan not required. Unit is

ZLD. Already installed ETP, RO,

MEE and STP and achieved Zero

Liquid Discharge since 2017.

Intimation to the Board about

installation and commissioning of

ZLD is done vide our letter No.

GIL/ENV/17-18/204 dated

17.11.2017.

- -

NA CPCB/ UPPCB

Ensure environment friendly disposal

of all the brine sludge stored in open

pit

Fully complied. At present no legacy

brine sludge is stored inside the

plant premises.

- - - CPCB/ UPPCB

Completion of the remediation

activities in the time bound manner of

the area wherein the ash has been

dumped

Complied. Process of reclamation

has already been successfully

completed.

- - - CPCB/ UPPCB

Preparation and execution of an action

plan to shift the mercury bearing brine

sludge and the muck contaminated

with chlorinated chemicals from the

factory premises to the TSDF in

consultation with the UPPCB

•Matter sub-judiced before Hon’ble

Apex Court.

•On the basis of the Report of

NEERI, Hon’ble Supreme Court has

pleased to grant a stay against the

NGT proceeding vide order dated

04.11.2019.

In the interest of justice, it would be

advisable to keep this issue in

abeyance, till issue is disposed of

by the Hon’ble Apex Court.

Intimation through e-mail dated

14.11.2022 along with and Hard

Copy, has been sent to MoEFCC.

- - - CPCB/ UPPCB
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SI No. Stakeholder Actions Status Timeline Enforcement 

Agency/ 

Dept.
Completed Ongoing Yet to be 

started

12. M.P. Power

Generating

Co. Ltd.

(MPPGCL)

To check the strength of the

bunds created around the

dykes/low lying areas quarterly

and one time especially before

the on-set of the monsoon

through expert agencies of

repute and to submit Action

Taken Reports to regional

offices of MPPCB, CPCB &

MoEF&CC periodically.

Ash dykes are proper & scientifically

designed and present status is good for

technical soundness, structural

strength, stability, safety and is

structurally sustainable and safe for

adequacy for handling of fly ash

generated from TPSs.

Advised to monitor the performance of

the dyke using geotechnical

instrumentation.

Report submitted to MPPCB vide no.

2235 dated: 10/12/2019. To comply with

NGT order dated: 18/01/2022.

- - - CPCB/ 

MPPCB

To obtain prior permission from

MPPCB before any disposal of

fly ash / bottom ash in the low

lying areas and ensure

disposal as per the CPCB

guideline.

The condition is regularly prescribed by

MPPCB during the renewal of Consent

to Operate (CTO) every year and same

is being complied by the thermal power

stations of MPPGCL as and when

required. Action plan for fly ash

utilization has been submitted

- --- Timeline for

ash

utilization

31.03.2023

CPCB/ 

MPPCB

13. M/s Birla

Carbon India

Pvt. Ltd.,

Renukoot,

Sonbhadra

Strict vigilance on the area

from where the effluent was

earlier reaching outside the

plant boundary

- The company has

installed ETP & STP

for treating effluent and

sewage and achieved

Zero liquid discharge

since 2011.

- - CPCB/ 

UPPCB
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SI 

No.

Stakeholder Actions Status Timeline Enforcement 

Agency/ Dept.Completed Ongoing Yet to be started

14. M/s Obra

Thermal

Power

Station

(Power

Plant)

Undertake action to trap the

continuous flow of ash slurry from

powerhouse and ash pond overflow

water carrying ash into the river Renu

Ash dyke has been raised and there

is no overflow of water carrying ash

into river Renu. AWRS has been

made functional for recycling of ash

water.

- - -

CPCB/UPPCB

Restoration of the river bed areas on

which a huge deposition of ash is

visible in time-bound manner

- Restoration of river bed area is under

progress and 7800 Cum ash has been

removed. Remaining quantity shall be

done by June-2023.

- Jun-23

Treatment of the industrial effluent,

untreated effluent not to be discharged

into the river Renu

- ETP & STP are operational. No effluent is

being discharged into river Renu.

- -
CPCB/UPPCB

Installation of an effluent collection and

conveyance system for ETP & STP

A dedicated sump and sump pump

house for all effluent collection has

been completed and functional since

April-2022.

- - -

CPCB/UPPCB

Connection of CAAQMS to the

CPCB/SPCB server

Already connected. Data is available

on CPCB/SPCB server.

- - -

Submission of time-bound action plan

for 100% fly ash utilization

- Action plan submitted. - - CPCB/UPPCB

Installation and commissioning of the

FGD system in realization of the

revised timeline

- - Due to space constraint for

installation of wet FGD

system, Dry Sorbent Injection

FGD was approved. Further

tendering is under progress.

-

CPCB/UPPCB

Adoption of scientific approach for

treatment and disposal of MSW

- Door to Door collection of waste is being

done and segregated as Dry and Wet

waste. Tender for treatment and disposal

of MSW will be floated by 5.12.2022.

- April, 23

CPCB/UPPCB

Installation of flow meters for

measuring amount of ash slurry

discharged and water recycled through

AWRS

- Flow meter supplied and installation shall

be done by 20.12.2022.

- Dec., 22

CPCB/UPPCB

Installation of flow meters for

measuring the amount of wastewater

treated through the ETP and STP

- Flow meter supplied and installation shall

be done by 20.12.2022.

- Dec., 22

CPCB/UPPCB

Fixing the personal responsibility of

the officers seating at management

level for causing environmental

damage.

Responsibility of three officers of

Chief Engineer level been fixed and

disciplinary proceedings have been

initiated.

- -

CPCB/UPPCB
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SI 

No.

Stakeholder Actions Status Timeline Enforcement 

Agency/ Dept.Completed Ongoing Yet to be started

15. M/s Anpara

Thermal

Power Plant

(Power

Plant)

Installation of flow meters

to measure the amount of

ash slurry discharged into

the ash pond and the

amount of water recovered

and recycled

- Flow meter has been installed in Units B & D

and their commissioning will be completed

by 15.12.2022. Commissioning in Unit A

shall be completed by January-2023.

- Jan-23 UPPCB

Entrapment of wastewater

discharge containing ash

into the Rihand reservoir

through the drain at power

house area

- Installation of ETP for Anpara A & B is in

progress and is likely to be completed by

July-2023. Entrapment of waste water

discharge is included in the scope of ETP

contract.

- Jul-23 UPPCB/CPC

B

Submission of explanation

for not achieving ZLD in

ETP & STP

Anpara A & B are more than 25 years old and

there was no provision of ETP & STP. STP

has been installed. Installation of ETP for

Units A & B is in progress and will be

completed by July-2023.

- - UPPCB/CPCB

Submission of a time-

bound action plan for

achieving ZLD

- STP has been installed. Installation of ETP

for Units A & B is in progress and will be

completed by July-2023.

Jul-23 UPPCB/CPC

B

Removal of deposited fly

ash on the surface of the

Rihand reservoir in time-

bound manner

33000 Cum of fly ash

deposited on the surface of

the reservoir has been

removed.

- - - UPPCB/CPCB

Submission of time-bound

action plan for 100% fly

ash utilization

- Action plan has been submitted. - - UPPCB/CPC

B

Provision to prevent the

surface runoff water from

the surrounding area

reaching the ash dyke

Raising of the ash dyke done.

There is no surface runoff

water coming inside the ash

dyke (except rain water of

Morcha Nala).

- - -

Installation and

commissioning of the FGD

system in realization of the

revised timeline

- - Installation of FGD in Unit D under

progress and is likely to be

completed by Dec 2023.

Retendering was done and the

latest bid was rejected as it was

106% higher than the estimate. Next

bid will be floated by 30.11.2022.

Dec, 

2023

UPPCB
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Annexure III 

Action Plans based on the recommendations of the Joint Committee 

SI 

No. 
Stakeholders Actions 

Status 
Timelines for 

Completion 

Enforcement 

Agency/ 

Dept. Completed Ongoing Yet to be started 

1. M/s NTPC 

Limited 

(Singrauli) 

Shakti 

Nagar 

Sonbhadra 

Take measures to stop the 

discharge of ash pond 

overflow into the Rihand 

reservoir 

Discharge of ash 

pond overflow has 

been stopped. 

Augmentation of AWRS capacity by 

installing another pump (2000 

m3/hr. capacity). 

- July, 23 MPPCB 

Relocation of the OCEMS in 

order to achieve the desired 

iso-kinetic sampling for 

particulate matter 

OCEMS is working 

in NTPC Singrauli. 

OCEMS at Chimney will be installed 

along with FGD installation. 

- Dec, 26(As per 

FGD Timeline) 

MPPCB 

Installation of third CAAQMS Installed  - - - MPPCB 

Connection of CAAQMS to 

the CPCB/SPCB server 

Connected  - - - MPPCB 

Submission of a time-bound 

action plan for 100% fly ash 

utilization 

- Action Plan submitted - - MPPCB 

Installation and 

commissioning of the FGD 

system in realization of the 

revised timeline 

- Work of absorber and associated 

work is in progress. All three 

Chimneys construction have been 

completed. Efforts are being made 

to complete FGD installation. 

- Commissioning 

by Dec'26(As 

per FGD 

Timeline) 

MPPCB 

Treatment of the MSW 

generated from their 

residential colony 

- Bio-methanation plant has been 

commissioned. Composting pits 

with covered shed are being 

constructed. Non-biodegradable 

waste (plastic waste) is being sent to 

registered recycler. 

- October, 23 MPPCB 

Undertake immediate 

measures to control fugitive 

emission in ash dyke area 

- Measures for regular water 

sprinkling have been taken and 

fugitive emission is under control in 

the dyke area. 

 - -  MPPCB 
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SI 

No. 
Stakeholders Actions 

Status 
Timelines for 

Completion 
Enforcement Agency/ Dept. Completed Ongoing Yet to be 

started 

2. M/s NTPC 

Rihand Super 

Thermal 

Power (Power 

Plant) 

Connection of CAAQMS to the 

CPCB/SPCB server 

Connected to 

CPCB/UPPCB 

server 

  

- 

-  -  CPCB/UPPCB 

Submission of a time-bound 

action plan for 100% fly ash 

utilization 

- Action Plan 

Submitted 

-  -  CPCB/UPPCB 

Installation and commissioning 

of the FGD system in realization 

of the revised timeline 

-  Civil and mechanical 

works for installation 

of FGD are in 

progress in full swing 

-  Dec'26(As 

per FGD 

Timeline) 

CPCB/UPPCB 

3. M/s NTPC 

Limited 

Vindhyachal 

Super 

Thermal 

Power Plant 

Submission of a time-bound 

action plan for 100% fly ash 

utilization 

-  Action Plan 

submitted 

 -  - CPCB/UPPCB 

Explore possibilities for the 

construction of Ash mounds 

and submission of progress 

from time to time 

 NA NA NA NA  CPCB/UPPCB 
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SI 

No. 
Stakeholders Actions 

Status 
Timelines for 

Completion 

Enforcement 

Agency/ Dept. Completed Ongoing Yet to be 

started 

4. 

  

  

  

  

  

  

  

  

  

  

  

M/s 

Renusagar 

Thermal 

Power Plant 

Installation of sludge drying 

beds in the existing ETP 

Installation of 02 No. Filter 

Press (of modern 

technology sludge drying 

beds) has been completed 

(Commissioning started) 

Commissioning of the filter 

expected to be completed 

by end of November 2022 

- Nov, 2022 CPCB/UPPCB 

Relocation of the OCEMS in 

order to achieve the desired 

iso-kinetic sampling for 

particulate matter 

For isokinetic sampling, 

installed new analyzers for 

Boiler#6 to #10 

Connectivity with CPCB 

server to be provided 

- Connectivity 

by January, 

2023 

CPCB/UPPCB 

Submission of time bound 

action plan to relocate the 

existing CAAQMS 

Relocated the existing 01 

No. CAAQMS at lower 

altitude near Civil Office in 

March 2022. Data is linked 

with CPCB/SPCB server. 

- - - CPCB/UPPCB 

Completion of installation of 

another 02 CAAQMS 

Installed  -     CPCB/UPPCB 

Connection of CAAQMS to 

the CPCB/SPCB server 

Connected - - - CPCB/UPPCB 

Submission of time-bound 

action plan for 100% fly ash 

utilization 

- Action plan submitted - - CPCB/UPPCB 

Installation and 

commissioning of the FGD 

system in realization of the 

revised timeline 

- Installation is expected to 

be completed by 

December 2023 

- Dec-23 CPCB/UPPCB 

Adoption of scientific 

approach for disposal of 

MSW 

- Non-biodegradable waste 

is being sent to vendors 

and Biodegradable waste 

is being converted to 

compost for in-house 

utilization 

- - CPCB/UPPCB 
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Undertake corrective 

measures to control the 

fugitive emissions from raw 

material storage and fly ash 

transportation areas 

- Waste sprinkling 

arrangements and rain 

guns are installed. 

Additional water sprinkinlig 

system installed 

- - CPCB/UPPCB 

Submission of explanation 

for dumping the fly ash in 

haphazard manner 

Ash disposed in haphazard 

manner has been reclaimed 

and area has been further 

cleaned 

- - - CPCB/UPPCB 

Undertake immediate action 

for proper disposal of fly ash 
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SI 

No. 
Stakeholders Actions 

Status 
Timelines for 

Completion 

Enforcement 

Agency/ Dept. Completed Ongoing Yet to be started 

5. M/s Northern 

Coalfields 

Limited (NCL) 

(NCL Bina 

Project, Bina, 

Sonbhadra) 

Submission of time bound 

action plan for controlling the 

fire in the coal stock yard 

-  Action Plan submitted  -  - CPCB/UPPCB 

Explore the possibility to 

monitor the status of fugitive 

emissions through the 

existing CCTV network 

provided for monitoring of 

production activities 

- A log book is being kept in 

CCTV Control Room and 

record fugitive emissions 

visible in CCTV cameras 

and corrective action taken 

on the report. 

-   - CPCB/UPPCB 

Strengthening of the 

vigilance mechanism to 

identify the default 

transporters and take 

stringent action against 

them 

- Compliance of fully 

tarapualin covered trucks 

is being ensured 

 - -  CPCB/UPPCB 

Effective tyre washing 

facility for transport vehicles 

 Tendering process for tyre 

washing facility has been 

completed and LOA has 

been issued  

  Mar-23 CPCB/UPPCB 

Treatment and disposal of 

MSW generated in the 

residential colony 

- Proper treatment and 

disposal of MSW 

generated in residential 

colony is ensured.  

-   - CPCB/UPPCB 

88

335



Submission of time-bound 

action plan for compliance 

with the provision of the 

Notification of 2009 

regarding utilization of 25% 

fly ash along with Over 

Burden (OB) for back-filling 

the abandoned mine. 

 -  - Field study at NCL 

in one mine related 

to mine Backfilling 

through Fly Ash 

and its 

stability analysis is 

under approval 

stage. Tentative 

schedule of 

completion is by 

December 2023. 

Action plan will be 

submitted on the 

basis of 

recommendations 

of above mentioned 

study 

Dec, 23 CPCB/UPPCB 

Take corrective measures 

so that the site of CAAQMS 

is open from all directions 

- This being complied. Trees 

within the close vicinity of 

CAAQMS have been 

trimmed to minimize 

hindrance at the site. 

 - -  UPPCB 
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SI 

No. 
Stakeholders Actions 

Status Timelines 

for 

Completion 

Enforcement 

Agency/ 

Dept. 
Completed Ongoing Yet to be 

started 

6.  

  

  

  

  

  

  

  

M/s Northern 

Coalfields 

Limited (NCL) 

(NCL 

Dudhichuwa 

Project, 

Sonbhadra) 

Regular operations of ETP - Continuous operation of ETP is ensured -  -   CPCB/ 

UPPCB 

Utilization of the treated effluent to 

achieve zero discharge 

-  Treated Effluent from ETP is used in Water 

sprinkling, Fire fighting and wahsing of 

HEMM and zero discharge is maintained. 

-   - CPCB/ 

UPPCB 

Ensure that no treated/untreated 

effluent will be discharged into the 

Balia Nalla which finally meets the 

Rihand reservoir 

- Water from various sources is pumped to 

ETP. Treated Effluent from ETP is being 

used in water sprinkling, fire fighting and 

wahsing of HEMM.  

-  -  CPCB/ 

UPPCB 

Explore the possibility to monitor 

the status of fugitive emissions 

through the existing CCTV 

network provided for monitoring of 

production activities 

- CCTV network is utilized for monitoring of 

fugitive emissions. In case of appearance of 

fugitive emissions on CCTV, immediate 

action is taken. 

-  -  CPCB/ 

UPPCB 

Strengthen the vigilance 

mechanism to identify the default 

transporters and take stringent 

action against them 

- Only tarapauline covered trucks are allowed. 

CCTV has been installed at the exit check 

post. Security Guards at the check post has 

been posted at exit point to ensure the strict 

compliance. 

 - -  CPCB/ 

UPPCB 

Effective tire washing facility for 

transport vehicles 

 - Proposal of tyre washing facility at 

Dudhichua Project is in final stage of 

completion. 

 - May, 2023 CPCB/ 

UPPCB 

Treatment and disposal of MSW 

generated in the residential colony 

- Wet waste is converted to compost and Dry 

waste is handled by Singrauli Municipal 

Corporation. 

-  -  CPCB/ 

UPPCB 

Submission of time-bound action 

plan for compliance with the 

provision of the Notification of 

2009 regarding utilization of 25% 

fly ash along with Over Burden 

(OB) for back-filling the 

abandoned mine 

 - Field study at NCL in an operational mine 

related to mine backfilling through fly ash and 

its stability analysis is under approval stage. 

Tentative schedule of completion is by 

December 2023. Action plan will be 

submitted on the basis of recommendations 

of above mentioned study.  

 - Dec, 2023 CPCB/ 

UPPCB 
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/Dept. Completed Ongoing Yet to be Started 

7. M/s Northern 

Coalfields 

Limited (NCL) 

(NCL Kakri 

Project, 

Sonbhadra) 

Ensure that no treated or 

untreated effluent will be 

discharged into the Rihand 

reservoir through the drain 

- Compliance is being ensured. 

Nos fixed fog cannon is also in 

process of being hired. 

 - May-23 CPCB/ 

UPPCB 

Entrapment of seepage in 

the drain at mine water 

collection sump 

Complied  -  -  - CPCB/ 

UPPCB 

Strengthening of the 

vigilance mechanism to 

identify the default 

transporters and take 

stringent action against 

them 

Complied       CPCB/ 

UPPCB 

Explore the possibility to 

monitor the status of 

fugitive emissions through 

the existing CCTV network 

provided for monitoring of 

production activities. 

 - -  -Monitoring of fugitive 

emissions inside the mines 

is being done through 

CMPDIL each fortnightly, 

and report is being 

communicated to UPPCB 

quarterly. CCTV have been 

installed only at strategic 

positions in mines. 

Monitoring of fugitive 

emissions throughout the 

mines through CCTV is not 

possible. 

-  CPCB/ 

UPPCB 

Effective tyre washing 

facility for transport 

vehicles 

 - In progress  -  May, 2023  UPPCB 

Treatment and disposal of 

MSW generated in the 

residential colony 

- The work has been commenced.  -  -  UPPCB 
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Submission of time-bound 

action plan for compliance 

with theprovision of the 

Notification of 2009 

regarding utilization of 25% 

fly ash along with Over 

Burden (OB) for back-filling 

the abandoned mine. 

  Field study at NCL in one mine 

related to mine Backfilling 

through Fly Ash and its stability 

analysis is under approval stage. 

Tentative schedule of completion 

is by December 2023. Action plan 

will be submitted on the basis of 

recommendations of above 

mentioned study. 

   Dec, 2023  CPCB/ 

UPPCB 

Open the site of CAAQMS 

from all the direction 

Complied -  -  -  -  
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/Dept. 
Completed Ongoing Yet to be 

Started 

8. M/s Northern 

Coalfields 

Limited (NCL) 

(NCL Khadia 

Project, 

Sonbhadra) 

Continuous operations of the ETP Yes  Compliance being 

ensured 

 -  -  - 

Ensure that no treated/untreated 

effluent will be discharged in to the 

environment 

Complied -   - -  CPCB/ 

UPPCB 

Regular operation of the water 

spraying system for effective control 

of fugitive dust emissions 

- Complied. Installation 

of 3 nos. of additional 

fixed fog cannon in 

progress 

-  May'2023 CPCB/ 

UPPCB 

Strengthening of the vigilance 

mechanism to identify the default 

transporters and take stringent action 

against them 

CCTV cameras 

installed. Truck without 

tarpaulin covering not 

allowed. One register 

has also been put at 

the Exit Gates for 

documenting any such 

violation and to take 

action against the 

security personnel 

manning the exit gates 

as well as against the 

defaulter trucks, if any. 

-   -  - CPCB/ 

UPPCB 

Effective tyre washing facility for 

transport vehicles 

-  In progress  - May'2023 CPCB/ 

UPPCB 

Proper treatment and disposal of 

MSW generated in the residential 

colony 

-  In progress  - April'2023 CPCB/ 

UPPCB 
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Submission of time-bound action plan 

for compliance with the provision of 

the Notification of 2009 regarding 

utilization of 25% fly ash along with 

Over Burden (OB) for back-filling the 

abandoned mine 

 - Field study at NCL in 

one mine related to 

mine Backfilling 

through Fly Ash and 

its 

stability analysis is 

under approval 

stage. Action plan will 

be submitted on the 

basis of 

recommendations of 

above mentioned 

study. 

-  Dec'2023 CPCB/ 

UPPCB 

Ensure that the site of CAAQMS is 

open from all the direction 

Complied  -  - -  CPCB/ 

UPPCB 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

94

341



SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/Dept. Completed Ongoing Yet to be started 

9. M/s Northern 

Coalfields 

Limited (NCL) 

(NCL Krishna 

Shila Project) 

Explore the 

possibility to monitor 

the status of fugitive 

emissions through 

the existing CCTV 

network provided for 

monitoring of 

production activities. 

62 CCTVs installed at 

different points in the 

mine. Monitoring of 

fugitive emissions is 

being done regularly 

from field and GM 

office.  

- - - CPCB/ 

UPPCB 

Strengthening of the 

vigilance mechanism 

to identify the default 

transporters and take 

stringent action 

against them 

The Transportation 

agencies have been 

instructed. Strict action 

are being taken against 

the uncovered trucks if 

found. 

- - - CPCB/ 

UPPCB 

Effective tyre washing 

facility for transport 

vehicles 

- In progress. Tyre 

washing facility to be 

jointly developed for 

Bina and 

Krishnashila 

projects. 

- 31.03. 

2023 

CPCB/ 

UPPCB 

Proper treatment and 

disposal of MSW 

generated in their 

residential colony 

- The proposal for 

proper treatment 

and disposal of 

MSW generated in 

the residential 

colony is under 

tendering process.  

- 30.06. 

2023 

CPCB/ 

UPPCB 
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Submission of the 

time-bound action 

plan for compliance 

with the provision of 

the Notification of 

2009 regarding 

utilization of 25% fly 

ash along with Over 

Burden (OB) for back-

filling the abandoned 

mine. 

 -   For utilization of fly ash, NCL 

had provided one pit of 

abandoned/closed Gorbi 

Mine to NTPC-Vindhyachal 

(VSTPP). MoU between NCL 

and NTPC-VSTPS has been 

done on 3rd Jan, 2019. 

Approx. 30 to 40 Million tons 

of fly ash will be 

accommodated in to this mine 

void. 

Field study at NCL in one 

mine related to mine 

Backfilling through Fly Ash 

and its stability analysis is 

under approval stage. 

Tentative schedule of 

completion is by December 

2023. Action plan will be 

submitted on the basis of 

recommendations of above 

mentioned study. 

Dec-23 CPCB/ 

UPPCB 
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/Dept. Completed Ongoing Yet to be 

started 

10. Aluminum 

Smelter: 

M/s 
HINDALCO 

Industries 

Ltd, 

Renukoot, 

Sonbhadra 

Take corrective 

measures to achieve 

the ZLD 

ZLD status achieved. 

Process Water Recycling 

Plant (PWRP) has been 

installed. 

- - - UPPCB 

Ensure environment 

friendly disposal for 

the huge quantity of 

bottom ash stored in 

open inside the plant 

premises 

ZLD status achieved. 

Process Water Recycling 

Plant (PWRP) has been 

installed. 

- - - CPCB/ 

UPPCB 

Proper treatment 

and disposal of the 

MSW 

- Collected non-biodegradable waste is 

segregated for further disposal 

through re-processors/recyclers. 

Biodegradable waste is converted into 

vermicompost for inhouse utilization in 

our horticultural activities. 

Procurement of equipment’s for 

segregation of collected waste 

category wise is in progress. 

Installation of new machines requisite 

civil and electrical job is in progress 

- - CPCB/ 

UPPCB 

Undertake corrective 

measures to control 

the fugitive emission 

effectively 

Dust Extraction & Dust 

Suppression System is 

installed at coal discharge 

point and conveyors. Rain 

guns in yard periphery used 

for controlling dust in coal 

storage area. Stacker mouths 

discharge are mounted with 

water sprinklers in all the 

crushers in coal handling 

plant area. 

- - - CPCB/ 

UPPCB 
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/Dept. Completed Ongoing Yet to be 

started 

11. M/s Grasim 

Industries 

Limited Chemical 

Division, 

Renukoot, 

Sonbhadra 

Submission of the clarification 

regarding the discharge of 

chemically contaminated effluent 

into the drain 

Action plan not required. Unit is ZLD.  

Already installed ETP, RO, MEE and 

STP and achieved Zero Liquid 

Discharge since 2017. Intimation to the 

Board about installation and 

commissioning of ZLD is done vide our 

letter No. GIL/ENV/17-18/204 dated 

17.11.2017.  

  

- 

  

- 

NA CPCB/ UPPCB 

Ensure environment friendly 

disposal of all the brine sludge 

stored in open pit 

Fully complied. At present no legacy 

brine sludge is stored inside the plant 

premises. 

 -  -  - CPCB/ UPPCB 

Completion of the remediation 

activities in the time bound 

manner of the area wherein the 

ash has been dumped 

Complied. Process of reclamation has 

already been successfully completed. 

 -  -  - CPCB/ UPPCB 

Preparation and execution of an 

action plan to shift the mercury 

bearing brine sludge and the 

muck contaminated with 

chlorinated chemicals from the 

factory premises to the TSDF in 

consultation with the UPPCB 

• Matter sub-judiced before Hon’ble 

Apex Court. 

• On the basis of the Report of 

NEERI, Hon’ble Supreme Court has 

pleased to grant a stay against the 

NGT proceeding vide order dated 

04.11.2019. 

In the interest of justice, it would be 

advisable to keep this issue in 

abeyance, till issue is disposed of by 

the Hon’ble Apex Court. 

Intimation through e-mail dated 

14.11.2022 along with and Hard 

Copy, has been sent to MoEFCC. 

 -  -  - CPCB/ 

UPPCB 
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/ Dept. Completed Ongoing Yet to be 

started 

 12. M.P. Power 

Generating 

Co. Ltd. 

(MPPGCL) 

To check the strength 

of the bunds created 

around the dykes/low 

lying areas quarterly 

and one time 

especially before the 

on-set of the monsoon 

through expert 

agencies of repute 

and to submit Action 

Taken Reports to 

regional offices of 

MPPCB, CPCB & 

MoEF&CC 

periodically. 

Ash dykes are proper & 

scientifically designed and present 

status is good for technical 

soundness, structural strength, 

stability, safety and is structurally 

sustainable and safe for adequacy 

for handling of fly ash generated 

from TPSs.  

Advised to monitor the 

performance of the dyke using 

geotechnical instrumentation.  

Report submitted to MPPCB vide 

no. 2235 dated: 10/12/2019. To 

comply with NGT order dated: 

18/01/2022. 

 - -   - CPCB/ MPPCB 

To obtain prior 

permission from 

MPPCB before any 

disposal of fly ash / 

bottom ash in the low 

lying areas and ensure 

disposal as per the 

CPCB guideline. 

The condition is regularly 

prescribed by MPPCB during the 

renewal of Consent to Operate 

(CTO) every year and same is 

being complied by the thermal 

power stations of MPPGCL as and 

when required. Action plan for fly 

ash utilization has been submitted 

 -  --- Timeline 

for ash 

utilization 

31.03.20

23 

CPCB/ MPPCB 

13. M/s Birla 

Carbon India 

Pvt. Ltd., 

Renukoot, 

Sonbhadra 

Strict vigilance on the 

area from where the 

effluent was earlier 

reaching outside the 

plant boundary 

- The company has 

installed ETP & STP 

for treating effluent 

and sewage and 

achieved Zero liquid 

discharge since 

2011.  

- - CPCB/ UPPCB 
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SI 

No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/ Dept. Completed Ongoing Yet to be started 

14. M/s Obra 

Thermal 

Power Station 

(Power Plant) 

Undertake action to trap 

the continuous flow of 

ash slurry from 

powerhouse and ash 

pond overflow water 

carrying ash into the 

river Renu 

Ash dyke has been 

raised and there is no 

overflow of water 

carrying ash into river 

Renu. AWRS has been 

made functional for 

recycling of ash water. 

 -  -  - 

CPCB/UPPCB 

Restoration of the river 

bed areas on which a 

huge deposition of ash is 

visible in time-bound 

manner 

 - Restoration of river bed 

area is under progress 

and 7800 Cum ash has 

been removed. 

Remaining quantity 

shall be done by June-

2023. 

 - Jun-23 

CPCB/UPPCB 

Treatment of the 

industrial effluent, 

untreated effluent not to 

be discharged into the 

river Renu 

- ETP & STP are 

operational. No effluent 

is being discharged into 

river Renu. 

 -  - 

CPCB/UPPCB 

Installation of an effluent 

collection and 

conveyance system for 

ETP & STP  

A dedicated sump and 

sump pump house for all 

effluent collection has 

been completed and 

functional since April-

2022.  

 -  -  - 

CPCB/UPPCB 

Connection of CAAQMS 

to the CPCB/SPCB 

server 

Already connected. Data 

is available on 

CPCB/SPCB server. 

 -  -  - 
CPCB/UPPCB 

Submission of time-

bound action plan for 

100% fly ash utilization  

- Action plan submitted.  -  - 
CPCB/UPPCB 
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Installation and 

commissioning of the 

FGD system in 

realization of the revised 

timeline 

 -  - Due to space 

constraint for 

installation of wet 

FGD system, Dry 

Sorbent Injection 

FGD was approved. 

Further tendering is 

under progress.  

 - 

CPCB/UPPCB 

Adoption of scientific 

approach for treatment 

and disposal of MSW 

 - Door to Door collection 

of waste is being done 

and segregated as Dry 

and Wet waste. Tender 

for treatment and 

disposal of MSW will be 

floated by 5.12.2022. 

 - April, 23 

 CPCB/UPPCB 

Installation of flow 

meters for measuring 

amount of ash slurry 

discharged and water 

recycled through AWRS 

 - Flow meter supplied 

and installation shall be 

done by 20.12.2022. 

 - Dec., 22 

CPCB/UPPCB 

Installation of flow 

meters for measuring 

the amount of 

wastewater treated 

through the ETP and 

STP 

 - Flow meter supplied 

and installation shall be 

done by 20.12.2022. 

 - Dec., 22 

CPCB/UPPCB 

Fixing the personal 

responsibility of the 

officers seating at 

management level for 

causing environmental 

damage.  

Responsibility of three 

officers of Chief 

Engineer level been 

fixed and disciplinary 

proceedings have been 

initiated.  

- -  

CPCB/UPPCB 
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No. 

Stakeholder Actions Status Timeline Enforcement 

Agency/ Dept. Completed Ongoing Yet to be started 

15. 

  

  

  

  

  

  

  

  

M/s Anpara 

Thermal 

Power Plant 

(Power Plant) 

  

  

  

  

  

  

  

  

Installation of flow 

meters to measure the 

amount of ash slurry 

discharged into the ash 

pond and the amount 

of water recovered and 

recycled 

 - Flow meter has been 

installed in Units B & D and 

their commissioning will be 

completed by 15.12.2022. 

Commissioning in Unit A 

shall be completed by 

January-2023. 

 - Jan-23 UPPCB 

Entrapment of 

wastewater discharge 

containing ash into the 

Rihand reservoir 

through the drain at 

power house area 

 - Installation of ETP for 

Anpara A & B is in 

progress and is likely to be 

completed by July-2023. 

Entrapment of waste water 

discharge is included in the 

scope of ETP contract. 

 - Jul-23  UPPCB/CPCB 

Submission of 

explanation for not 

achieving ZLD in ETP 

& STP 

  Anpara A & B are more 

than 25 years old and there 

was no provision of ETP & 

STP. STP has been 

installed. Installation of 

ETP for Units A & B is in 

progress and will be 

completed by July-2023. 

 -  -  UPPCB/CPCB 

Submission of a time-

bound action plan for 

achieving ZLD 

 - STP has been installed. 

Installation of ETP for Units 

A & B is in progress and 

will be completed by July-

2023. 

  Jul-23  UPPCB/CPCB 

Removal of deposited 

fly ash on the surface 

of the Rihand reservoir 

in time-bound manner 

33000 Cum of fly 

ash deposited on 

the surface of the 

reservoir has 

been removed. 

 -  -  -  UPPCB/CPCB 
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Submission of time-

bound action plan for 

100% fly ash utilization 

- Action plan has been 

submitted. 

 -  -  UPPCB/CPCB 

Provision to prevent 

the surface runoff 

water from the 

surrounding area 

reaching the ash dyke 

Raising of the ash 

dyke done. There 

is no surface 

runoff water 

coming inside the 

ash dyke (except 

rain water of 

Morcha Nala). 

 -  -  -   

Installation and 

commissioning of the 

FGD system in 

realization of the 

revised timeline 

-  -  Installation of FGD in Unit 

D under progress and is 

likely to be completed by 

Dec 2023. Retendering 

was done and the latest 

bid was rejected as it was 

106% higher than the 

estimate. Next bid will be 

floated by 30.11.2022. 

Dec, 

2023  

  

 UPPCB 
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Annexure IV 

SI 

No. 

Action Status Timeline Enforcement 

Agency/Dept. 

1 Constitution of Committee for to 

examine and review and recommend 

the eco-friendly ways of utilisation of 

ash, Para A(3) 

Completed - CPCB 

2 100% Utilisation of current ash by 

thermal power plants as per timelines, 

Para A(4) 

Ongoing As 

prescribed 

SPCB/PCC 

3 Guidelines for procedure for annual 

certification of the ash pond or dyke on 

its safety, environmental pollution, 

available volume, mode of disposal, 

water consumption or conservation in 

disposal, ash water recycling and 

greenbelt etc., Para A(6) 

Ongoing Immediate CPCB and CEA 

4 Loading, unloading, transport, storage 

and disposal of ash to be done in an 

environmentally sound manner by 

thermal power plants and all 

precautions to prevent air and water 

pollution to be taken and status to be 

reported to concerned SPCB/PCC, 

Para A(7) 

Ongoing Immediate CPCB and 

SPCB/PCC 

5 Installation of dedicated silos by TPPs 

for storage of dry fly ash for at least 

sixteen hours of ash based on installed 

capacity and report to concerned 

SPCB/PCC, inspection to be done by 

CPCB/SPCB/PCC from time to time, 

Para A(8) 

Ongoing Immediate CPCB and 

SPCB/PCC 

6 Thermal power plants to provide real 

time data daily regarding the availability 

of ash by providing the link to CPCB's 

web portal or mobile phone app, Para 

A(9) 

To be 

started 

Immediate CPCB and 

SPC/PCC 

7 Mandatory utilisation of ash by 

government, semi-government and 

private agencies for construction 

activities within 300 kms of the thermal 

power plants, Para B(1) 

Ongoing Immediate CPCB and 

SPCB/PCC 
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8 Backfilling of ash in mine voids or 

mixing of ash with external overburden 

dumps under EPR by mines located 

within 300 km radius of thermal power 

plants, Para B(3) 

Ongoing Immediate CPCB, 

SPCB/PCC,  

DGMS, IBM 

9 Constitution of Committee for 

identification of mines for backfilling of 

mine voids with ash or mixing of ash 

with overburden dump, Para B(5) 

Completed - CPCB 

10 Committee to get the updated quarterly 

reports for identified mines, Para B(5) 

Ongoing Immediate CPCB 

11 Filling of low lying areas with ash for 

approved projects with prior permission 

of SPCB in accordance to the 

guidelines by CPCB, Para B(6) 

Ongoing Immediate CPCB and 

SPCB/PCC 

12 SPCB/PCC to publish the approved low 

lying sites, location, area and permitted 

quantity annually on its website, Para 

B(6) 

Ongoing Annual SPCB/PCC 

13 CPCB to put the guidelines in place for 

all types of activities envisaged under 

the notification Para B(7) 

Ongoing Within one 

year of 

publication of 

notification 

CPCB 

14 Usage of ash bricks, tiles, sintered ash 

aggregate or other ash based products 

by all building construction projects 

located within a radius of 300 km from 

the thermal power plant , provided 

these are made available at prices not 

higher than the price of alternative 

products, Para B(8) 

Ongoing Immediate CPCB and 

SPCB/PCC 

15 Issuance of notice to agencies for 

mandatory utilization of ash & ash-

based products, Para D(1) 

Ongoing On-need 

basis 

Owners of TPPs, 

manufacturers of 

ash based 

products 

16 Enforcement and monitoring of 

utilization of ash by TPPs, Para E(1) 

Ongoing Quarterly CPCB, 

SPCB/PCC and 

District 

Magistrate 

17 Development of web portal by CPCB 

for provisions under the notification, 

Para E(1) 

Ongoing Immediate CPCB 
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18 Thermal power plants to upload 

monthly information regarding ash 

generation and utilisation, Para E(2)(i) 

Ongoing By 5th of 

next month 

CPCB 

19 Thermal power plants to upload annual 

implementation report providing 

information about compliance of 

provisions in the notification, Para 

E(2)(i) 

Yet to start By 30th of 

April  

SPCB/PCC 

20 Compilation of annual reports 

submitted by thermal power plants by 

CPCB and CEA, Para E(2)(i) 

Yet to start By 31st of 

May 

CPCB, CEA 

21 Constitution of a Committee for 

monitoring the implementation of the 

provisions of the notification, Para E(3) 

Completed - CPCB 

22 Meeting of the Committee to review 

annual implementation reports, Para 

E(3) 

Ongoing Once in six 

months 

CPCB 

23 Committee to hold stakeholder 

consultation for monitoring of ash 

utilization , Para E(3) 

Ongoing Once in six 

months 

CPCB 

24 Committee to submit six monthly report 

to MoEFCC, Para E(3) 

Ongoing Once in six 

months 

CPCB 

25 Constitution of State Level Committee 

to resolve disputes between TPPs and 

users of ash or manufacture of ash 

based products, Para E(4) 

Ongoing Immediate CPCB 

26 Compliance audit for ash disposal by 

thermal power plants and user 

agencies by auditors authorised by 

CPCB, Para E(5) 

Ongoing Annual CPCB, 

SPCB/PCC 

27 Audit report to be submitted to CPCB 

and concerned SPCB, Para E(5) 

Yet to start By 30th 

November 

every year 

CPCB and 

SPCB/PCC 

28 Initiation of action against non-

compliant thermal power plants, Para 

E(5) 

Yet to start Within fifteen 

days of 

receipt of 

audit report 

CPCB, 

SPCB/PCC 
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Minutes of the meeting of Fly Ash Management and Utilization Mission 

held on 31.01.2023 at 12:00 hrs 

The second meeting on ‘Ash Management and Utilization Mission’ was convened on 

31st January, 2023 at 12:00 hrs for the issues related with industrial pollution in 

Singrauli and Sonbhdara region of M.P. and U.P. respectively. The list of participants 

is annexed at Annexure I. 

(1) During the meeting, following discussions were held: 

1. The first meeting of the Mission was held on 24th November, 2022 to address 

the pollution related issues in Singrauli, M.P. and Sonbhdara, M.P. During the 

meeting, several directions were given by the Mission including timely 

submission and implementation of the action plan by concerned stakeholders.  

2. Based on the recommendations of the Mission in the last meeting, a Secretariat 

has been established at CPCB for coordination, monitoring, supervision and 

implementation of activities pertaining to decisions made by the Mission from 

time to time. CPCB presented the status of activities undertaken as below: 

i. A web page - "Fly Ash Management and Utilization" – to place relevant 

information in public domain was created on 13.12.2022. 

ii. Action plans submitted by power plants, coal mines and industries in 

Singrauli and Sonbhadra Action Plan have been shared with Oversight 

Committees members for MP and UP for review and scrutiny. 

iii. Action plans of power plants and coal mines in Singrauli and Sonbhadra 

and the latest report of the Oversight Committees for MP and UP (District 

Magistrate, concerned officers of CPCB RD and State Pollution Control 

Board) have been scrutinized and common action points were 

formulated and shared with power plants and coal mines. Updated status 

of compliance of power plants and coal mines on common action points 

have been obtained. The same has been shared with State Pollution 

Control Board, respective Oversight Committees for quarterly verification 

and furnishing the status to Mission Secretariat. 
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iv. The updated status of compliance of action plans for power plants and 

coal mines and industries have been obtained. 

v. Action Plans for stone crushers have been submitted by M.P. State 

Government.  

vi. Action plans are yet to be received from individual stone crushers from 

State Government of U.P in respect of Sonbhadra district. 

vii. Draft guidelines for ash ponds/dykes have been prepared by CEA in 

consultation with CPCB. In view of the recent amendment notification of 

Ash Utilisation Notification, 2021, the guidelines are under modification 

to incorporate the provisions of latest amendments on use of reclaimed 

ash ponds for setting up of solar and wind energy plants.  

viii. Oversight Committees for U.P. and M.P. comprising representatives of 

CPCB, SPCB and DM of concerned States, have submitted the first 

quarterly report on compliance verification. 

ix. An account ‘Voluntary Contribution Fund for Environmental Restoration 

& Relief’ has been opened jointly by Government of M.P. and MPPCB. 

The account is yet to be opened by Government of U.P.  

x. Report w.r.t. public health and risk impact assessment is submitted by 

Government of M.P. However, Govt. of UP is yet to submit the report in 

this regard. 

3. It was observed that no participation from UP Govt was there. 

4. Several power plants/industries raised concerns regarding disposal of fly ash 

particularly in respect to the non-availability of mines for backfilling or mixing of 

ash with external overburden dumps. 

5. M/o Coal has so far identified 32 abandoned coal mines along with availability 

of volumes for backfilling ash by Thermal Power Plants. Nearly half of these 

mines have been allocated to TPPs for initiating backfilling of ash. 

6. It was highlighted that a Committee under the chairmanship of Chairman, 

CPCB with representatives from M/o Coal, M/o Mines, M/o Power, DGMS and 

IBM has been constituted under Ash Utilisation Notification, 2021 for 
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identification of mines for backfilling of mine voids with ash/ mixing of ash with 

overburden dump including examination of safety, feasibility (not economic 

feasibility) and aspects of environmental contamination. The committee shall 

update the list of such mines once in quarter. 

7. It was informed that Reliance Sasan Thermal Power Plant with their captive 

coal mine has completed the study carried out by CIMFR which provided 

favourable recommendations for mixing of ash with overburden in operational 

mine. Trials for mixing of overburden and fly ash were completed and DGMS 

permission was also granted. The activity of mixing of ash with the overburden 

dump will start soon in Sasan captive coal mine. 

8. NCL informed that IIT BHU conducted a study for one of its operational mine 

and the study found that it is not safe for backfilling with ash. However, Sasan 

case study was presented by MP Pollution Control Board to NCL and 

concerned District Magistrate to take up similar studies for backfilling of ash in 

mine voids. 

9. Hindalco Industries informed that they require an abandoned or working mine 

for disposal of red mud and boiler ash. Studies found that red mud has alkaline 

in nature and is suitable for backfilling in acidic mines. 

10. Gorbi abandoned mine of M/s NCL was allotted to NTPC and UPRVUNL 

(Anpara TPP) for backfilling of ash in mine voids. NTPC has started backfilling 

of ash in Gorbi mines whereas, UPRVUNL is yet to start such activity. So far, 

0.3 million m3 of ash has been disposed in Gorbi mine. 

11. MPPCB has raised concerns of pollution generated from transportation of fly 

ash from Anpara TPP (UPRVUNL) to Gorbi mine for backfilling of mine voids. 

12.  The ash utilization percentages of various thermal power plants for FY 2021-

22 are presented as below: 

i. Nigrie, JP Associates- 89.6% 

ii. Rihand, NTPC- 59.3% 

iii. Singrauli, NTPC- 57.5% 

iv. Vindhyachal, NTPC- 53% 

v. Sasan, RPL- 52.3% 
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vi. Mahan, Essar Power- 25.5% 

vii. Anpara C, Lanco- 12.8% 

viii. Obra B, UPVUNL-5.5% 

ix. Anpara A, B & D, UPVUNL-2.6% 

13. Ash Utilisation Notification, 2021 mandates all Thermal Power Plants achieve 

100% utilization of current ash within 3-5 year compliance cycle as applicable 

based on the utilisation levels in the FY 2021-22. 

14. It was also mentioned that major pollution in Singrauli region of M.P. is 

predominantly caused by the dust generated due to coal transportation from 

mines to TPPs, loading and unloading activities of coal near railway sidings. 

15. It was mentioned that skill training was provided to SHGs for promoting small 

scale clay brick manufacturers to switch over to ash based brick units in Madhya 

Pradesh. 

16. It was mentioned that Ash Utilisation Notification, 2021 mandates all building 

construction agencies within 300 km radius of TPPs to use ash based 

products/bricks which requires to be implemented by State Pollution Control 

Board and District Magistrate. 

(2) The following decisions were made during the meeting: 

1. Government of U.P. to submit Action Plans regarding stone crushers in 

Sonbhadra District and the implementation report on the compliance of the 

conditions of CTOs as well as ECs in respect of all the industries.  

(Action: Env. Dept, Government of U.P.) 

2. Government of U.P. to create a separate account to receive voluntary 

contributions and funds for environment restoration and relief. State 

Government to take measures for restoration of environment and provide relief 

to victims of damage in a manner as may be found appropriate from these 

funds.  

(Action: Env Dept., Government of U.P.) 
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3. Concerned State Governments to arrange for conducting health and risk impact 

assessment studies of operations of TPPs and ash generating industries, and 

share the report with CPCB.  

(Action: State Governments of U.P. and M.P.) 

4. Oversight Committees comprising CPCB, concerned SPCB and respective 

DMs shall carry out continued verification of the implementation of action plans 

by industries in Singrauli & Sonbhadra, and furnish the status report once in 

quarter. 

(Action: Oversight Committees of U.P. and M.P.) 

5. Northern Coalfields Ltd. (NCL) to conduct feasibility study in excavated portions 

of all its operational mines as well as abandoned mines, along with availability 

of volume for backfilling of ash in mine voids or mixing of ash with external 

Overburden dumps. A template comprising details of all the mines may be 

formulated and a report in this regard may be submitted.  

(Action: Ministry of Coal) 

6. Ministry of Coal and Ministry of Mines to take effective steps for identification of 

more mines and make them available to coal and lignite based thermal power 

plants for backfilling and mixing of ash with external overburden dumps, in line 

with the Ash Utilisation Notification, 2021.  

(Action: M/o Coal & M/o Mines) 

7. Director General, DGMS may be co-opted as member of the Mission. 

(Action: MoEFCC) 

8. Committee under the chairpersonship of Chairman, CPCB may convene a 

meeting for identification of mines as well as for the development of SOP for 

making operational/abandoned mines available to the TPPs with M/o Coal, 

NCL, DGMS, NTPC, Anpara-UPRVUNL and other stakeholders, and prepare 

the plan for studies(mine-wise/region wise or as deemed fit) regarding 

availability of mines with timelines along with parallel  steps for the necessary 
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approvals( as that of DGMS), for backfilling of ash and mixing of ash with OB 

in Singrauli and Sonbhadra region. 

(Action: CPCB) 

9. All thermal power plants shall scrupulously implement the action plans to 

achieve 100% ash utilization as per the compliance cycle prescribed under the 

Ash Utilisation Notification, 2021. 

(Action: All TPPs in Singrauli and Sonbhadra region) 

10. Action plans of thermal power plants shall also include status of annual safety 

certification of ash dykes and measures taken to prevent breaches, designation 

of officer responsible in this regard. 

(Action: All TPPs) 

11. Anpara TPP, UPRVUNL shall submit the time bound action plan for 100% 

utilization of ash vis-à-vis present utilization rates, backfilling of ash in Gorbi 

mines along with the concerns of MPPCB regarding pollution from 

transportation, and other plans for achieving 100% utilization of ash. 

(Action: Govt of U.P., UPRVUNL) 

12. Draft guidelines for technical specifications and annual certification of ash 

ponds/dykes may be finalised. 

(Action: CPCB and CEA) 

13. A meeting with Ministry of Coal, NCL, NTPC, Indian Railways, other TPPs, 

owners of private railway siding may be convened to identify mitigation 

measures for prevention, control and abatement of dust pollution predominantly 

caused by mining activities and transportation of coal in Singrauli region and 

furnish a detailed report. Accountability of pollution generated from coal 

transportation, loading and unloading activities may be fixed on TPPs, coal 

mines and railway siding (private or public) based on the jurisdiction of activities. 

(Action: MPPCB and UPPCB) 
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14. Skilling and outreach programmes may be conducted on similar lines of training 

of SHGs by MPPCB for promoting switch over to ash based brick/product 

manufacturing. 

(Action: MP and UP Govt.) 

15. Enforcement measures regarding mandatory use of ash based products/bricks 

by all building construction agencies within 300 km radius of TPPs prescribed 

under Ash Utilisation Notification, 2021, shall be implemented to promote ash 

based product manufacturing. 

(Action: UPPCB, MPPCB and concerned District Magistrates) 

16. NHAI may be requested to utilize the ash for the road construction project. 

(Action: MoEFCC) 

17. As informed, studies found that red mud has alkaline in nature and is suitable 

for backfilling in acidic mines. Identification of an abandoned or working mine 

for disposal of red mud and boiler ash may be undertaken, if feasible.  

(Action: CPCB) 

18. Effective implementation of the mandate of100% utilisation of ash by TPPs 

across the country must be ensured. In this regard, the compliance matrix 

shared along with the minutes of the first meeting must be implemented in a 

time bound manner and on a regular basis. 

(Action: CPCB, CEA, All State Govts (having TPPs), All stakeholders as per 

Compliance Matrix) 
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117

364



118

365



119

366



Minutes of the meeting of Fly Ash Management and Utilization Mission 

held on 01.05.2023 at 11:00 hrs 

The third meeting on ‘Ash Management and Utilization Mission’ was convened on 1st 

May, 2023 at 11:00 hrs to review the status of actions taken based on the 

recommendations of the Mission established in the meeting held on 31.01.2023. The 

list of participants is annexed at Annexure I.  

(a)  During the meeting, following discussions were held: 

1. Ash generation and utilization by all TPPs in the country was reviewed. 186 

TPPs (2,11,620 MW) generated 262.6 million tonnes during FY 2021-22. 

Overall ash utilization in the country was 94.7%. The details of ash utilization 

by TPPs are as below: 

i. 80 % (1st compliance cycle of 3 years): 144 TPPs 

ii. 60-80 % (1st compliance cycle of 4 years): 21 TPPs 

iii. <60 % (1st compliance cycle of 5 years): 38 TPPs 

 12 TPPs: non-operational; 01 TPP: data not received 

2. Ash utilization percentage of various thermal power plants in Singrauli and 

Sonbhadra region was reviewed. The region generated 29.3 MT during FY 

2022-23 and utilized 14.13 MT (48%). The details of ash utilization during FY 

2021-22 & 2022-23 are as under: 

i. Nigrie, JP Associates: 89.55% & 100.8% 

ii. M/s Sasan TPS: 52.3% & 109.4% 

iii. M/s Mahan Energen TPS: 25.46% & 100% 

iv. M/s NTPC Vindhyanchal: 53% & 37.31 % 

v. M/s Singrauli: 57.5% & 40.16% 

vi. Rihand: 59.2% & 52.9% 

vii. Anpara A, B & D, UPVUNL:2.62% & 1.89% 

viii. Obra B, UPVUNL: 5.4% &15.34% 

ix. Anpara‘C’ Lanco TPS: 12.8% &11.67% 
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3. M/s Vindhyanchal informed that tender for supplying ash for road construction 

projects was under process. It was informed thatdespite the allotment of the 

Gorbi mine to the power plant, infrastructure development for ash disposal was 

still in progress. 

4. Action plans of stone crushers from Govt. of M.P. were received. Field 

inspections was carried out by a team of District Collector, SPCB and Mining 

Officers. Principal Secretary, Environment Dept. Govt. of M.P. reviewed the 

progress of implementation of action plans on 25.04.2023. Out of 63 stone 

crushers, the following have installed one or other pollution control measures: 

 23: dust containment cum suppress system 

 24: wind breaking wall 

 60: water sprinkling 

 43: greenbelt 

5. The crushers located in M.P. were directed to install the remaining pollution 

control measures within three months. 

6. Action Plans of stone crushers from U.P. (Sonbhadra District) were submitted 

on 21.04.2023. Around 200 stone crushers of large capacities are located at 

single location, causing air pollution in the region. Govt. of U.P. informed that 

seven defaulters out of 220 stone crushers had been closed and monitoring of 

air quality is carried out on weekly basis. 

7. Oversight Committees of U.P. and M.P. comprising official from CPCB, SPCB 

and District Magistrate had carried out field inspections in February, 2023. 

CPCB forwarded the inspection reports of UPPCB and MPPCB for taking action 

son violations on 20.02.2023.   

8. Principal Secretary, Deptt. Of Environment, Govt . of M.P. reviewed overall 

progress of actions mandated under the Mission on 25.04.2023 and issued 

following directions: 

a. Vindhyachal TPP, Sasan Power, Mahan Energen, M/s Hindalco, M/s JP 

Nigrie, were given directions and timelines to install pollution control 

measures and achieve 100% ash utilisation.  

121

368



b. Northern Coalfields Ltd. directed to conduct feasibility study for mixing 

of ash in OB dumps and backfilling of ash in voids of working mines.  

c. Coal mines were mandated to procure mechanical sweepers, fog and 

mist sprinklers for taking up dust mitigation measures. 

d. Coal mines were directed to set up coal handling plant and railway siding 

for evacuation of coal through rail to match to the expanded production 

capacities. 

e. Jayant, Dudhichua and Nigahi coal mines were issued notices for taking 

dust pollution control measures for avoiding contamination of water 

bodies. Notices served to impose environmental compensation. 

f. Suliyari open cast mine, Amelia coal mine, Mohar and Mohar Amlori coal 

mine and Amelia north coal mine were directed to set-up concrete roads 

and procure mechanical sweepers and water sprinkling machines for 

control of air pollution. 

g. 8 railway sidings (ECR-3, WCR-3 and NCL-2) were directed for ensuring 

installation of air pollution control measures. 

h. PWD was directed to inspect the construction of roads for control of air 

pollution. 

9. Obra TPS had discharged ash into nearby nalla and M/s Anpara TPS had 

discharged ash into Rihand reservoir from the ash ponds. MPPCB imposed 

Environmental Compensation on UPRUVNL. The company informed that 

51000 m3 of ash from the nalla near to Obra TPS and 66000 m3 of ash from 

Rihand reservoir had been desilted so far. The desilted ash had been used for 

filling up of low lying areas. 

10. Central Level Working Group constituted under Additional Secretary, Ministry 

of Coal for allocation of coal mines for disposal of ash convened a meeting on 

31.03.2023, and decided that further scientific studies for allocation of working 

mines for disposal of ash is not required in operational mines in view of safety 

issues.  

11. Studies conducted by CIMFR have shown that backfilling of ash in Gare Palma 

IV (working mine) providing good results since 15 years and suggested that 
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similar study may be conducted on mine-to-mine basis. Further, Sasan coal 

mine has conducted a study regarding mixing of OB with ash and have shown 

favourable results.  

12. NCL has initiated studies to be conducted by CIMFR in operational mines and 

the reports will be submitted by December, 2023. 

13. Ministry of Coal has provided the status of identification of mines for backfilling 

of ash in mine voids: 

a. 32 abandoned mines identified  

o Ash filling is ongoing/ completed: 10 mines  

o MoU is in process: 02 mines  

o Identified: 09 mines 

b. 18 Underground (UG) coal mines of CIL 

c.  01 Opencast mine and 09 UG mines of SCCL (100 lakh m3 bottom ash 

is expected to be utilized) 

14. Ministry of Mines has identified 82 abandoned mines (other than coal) for filling 

mine voids with ash. 

15. M/s Anpara, UPVUNL has requested NCL and Ministry of Coal to allot pit no. 3 

of Gorbi mine for disposal of ash. NCL informed that the proposal will be 

submitted for Board’s approval. Ministry of Coal has informed that Pit no.3 of 

Gorbi mine will be allocated once all statutory requirements have been met by 

the respective TPP. 

16. NTPC mentioned that TPPs may be notified regarding the closure of the mines 

in advance as it takes approximately 4-5 years for infrastructure development 

for transportation and disposal in mine voids. 

17. M/s Hindalco informed that signing of MoU between DFO, U.P, Aluminium 

Association of India and IIFM Bhopal is under process for backfilling of Dala 

abandoned stone quarry with fly ash and red mud. Request made to NCL to 

allot one pit of Gorbi mine for filling it with red mud and fly ash. 
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18. NH39 from Sidhi to Waidhan, Singrauli for about 92 km is constructed by NHAI 

in M.P. It was requested that ash may be utilized in the said road construction 

project. 

19. Committee of Implementation of Ash Utilization Notification, 2021 and 

Committee for identification of mines under chairpersonship of Chairman, 

CPCB convened meeting on 18.02.2023 and Ministry of Coal was requested to 

update the status of allocation and initiation of backfilling, list out mines likely to 

be available and undertake mine (operational) specific studies for disposal of 

ash.  

20. CPCB has identified organizations for annual certification of ash dykes in line 

with Ash Utilization Notification, 2021. Certification of ash dykes of thermal 

power plants located at Singrauli district have been done during the month of 

February, 2023. 

21. M/o Power issued show-cause notice to 43 TPPs (37 TPP were having less 

than 60% of ash utilization and 06 TPPs having 60-80% ash utilization 

percentage). MPPCB and UPPCB issued notices to coal mines for imposing 

Environmental Compensation for non-compliances and no response was 

received from the respective Coal mine. 

22. MPPGCL made several requests for allotment of abandoned mines of SECL 

for utilizing ash from Amarkantak TPS, Chachai for backfilling of mine voids 

with ash. It was informed that SECL is not allotting the said mine voids as it has 

been transformed into a water body.  

23. Respective Committee of MoEFCC, CPCB and SPCBs constituted as per the 

directions of NGT in O.A. No. 862 of 2022 regarding pollution due to road 

transportation of ash of thermal power plants in Singrauli and Sonbhadra region 

carried out field inspections and submitted the reports to NGT in March 2023. 

24.  In line with Ash Utilization Notification, 2021, CPCB has developed ash portal 

on 19.12.2022 for enabling TPPs to furnish details of fly ash generation and 

utilization/ disposal. 180 TPPs out of 186 TPPs have uploaded the ash data on 

portal. 

25. Director, DGMS mentioned that factor of safety of 1.5 is to be maintained to 

ensure long term stability and safety of OB dumps mixing with ash. Site specific 
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studies needs to be done to determine the percentage of ash to be mixed in 

the  OB dumps. Further, ash can be used in place of sand stowing carried for 

filling up of underground mine voids.   

26. The guidelines for technical specifications and annual certification of ash 

ponds/dykes have been further modified in view of amendment ash notification 

30.12.2022 and CEA will obtain concurrence of Ministry of Power on the said 

guidelines. 

27. Govt. of U.P. has directed District Magistrate, Sonbhadra to open a separate 

account to receive voluntary contributions and funds for environment 

restoration and relief. 

28. Regarding health impact study, Madhya Pradesh Pollution Control Board 

nominated ICMR- NIREH for conducting health and risk impact assessment 

studies of operations of TPPs and ash generating industries. Govt. of U.P is yet 

to submit the status. 

29. District Magistrate of Singrauli District, Madhya Pradesh has identified different 

SHGs and initiated skilling and outreach programme for promoting switch over 

to ash based brick/product manufacturing under State Rural Livelihood Mission. 

Action in this regard is yet to be taken by UP Govt. 

30. Government of M.P. and U.P. have directed respective District Magistrates to 

take enforcement measures regarding mandatory use of ash based 

products/bricks on obligated entities such as building construction agencies.  

(b) The following decisions were made during the meeting: 

1. Allocation of pits no. 3 of Gorbi abandoned mine to Anpara TPP, UPRVUNL for 

backfilling within one month. Allotment of abandoned mine of SECL to 

Amarkantak TPP, M.P. to M/s MPPGCL and abandoned mine of WCL to TPPs. 

 (Action: Ministry of Coal, NCL, SECL and WCL) 

2. Updating the list of coal mines approaching for closure of mine in 3-5 years so 

that TPPs can engage with coal mines for setting up of infrastructure for 

transportation and disposal of ash in mine voids. 

(Action: Ministry of Coal) 
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3. Updating information of 82 identified abandoned mines (other than coal) and 

setting-up procedure for signing of MoU between the identified mines and 

TPPs. Steps for identification of more mines for enabling TPPs achieve 100% 

ash utilisation.  

 (Action: Ministry of Mines) 

4. Issue necessary instructions regarding not requiring permission from DGMS for 

filling up of mine voids and mixing of ash in OB dumps, and SOP for carrying 

out feasibility studies in respect of all mines. 

(Action: Ministry of Coal and Ministry of Mines) 

5. Stipulation of specific conditions in Environmental Clearances of coal mines 

and non-coal mines for conducting feasibility studies for assessment of voids 

for backfilling of ash and mixing of ash with overburden, taking up backfilling 

ash and OB mixing activities during operations as well as post closure of mines 

in line with the Ash Utilization Notification, 2021 

(Action: MoEF&CC) 

6. Utilization of ash in the road construction project NH39 from Sidhi to Waidhan, 

Singrauli, M.P. for 92 km. MoRTH may be requested to issue necessary 

instructions to NHAI to engage with TPPs for utilization of ash.   

(Action: MoEF&CC and MoRTH) 

7. Ministry of Coal may be apprised about the action initiated by MPPCB and 

UPPCB on environmental non-compliances of coal mines in Singrauli and 

Sonbhadra region. 

(Action: MoEFC&CC) 

8. Examination of actions plans submitted by thermal power plants and stone 

crushers and carry out continued verification of the implementation of action 

plans of TPPs, Industries, mines and stone crushers in Singrauli and 

Sonbhadra region.  

(Action: CPCB)  
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9. Examine the inspection and compliance reports of Anpara and Obra TPPS 

w.r.t. desilting ash from Rihand Reservoir and Renu River and disposal of 

desilted ash in low lying areas. 

(Action: CPCB) 

10. Finalization of guidelines for technical specifications and annual certification of 

ash ponds/dykes. 

(Action: CPCB and CEA) 

11. Dust containment and suppression measures are to be taken by the stone 

crushers. Carry out assessment of air quality in and around stone crushers on 

regular basis to verify the impact of mitigation measures taken by the stone 

crushers.  

(Action: Stone crushers in Singrauli and Sonbhadra region, MPPCB & 

UPPCB) 

12. All thermal power plants and stone crushers shall update the progress in regard 

to the implementation of action plans by respective stakeholders.  

(Action: All TPPs and stone crushers in Singrauli and Sonbhadra region) 

13. Creation of separate account to receive voluntary contributions and funds for 

environment restoration and relief. State Government to take measures for 

restoration of environment and provide relief to victims of damage in a manner 

as may be found appropriate from these funds.  

(Action: Env Dept., Government of U.P.) 

14. Submission of one-year action plan along with specific deliverables in respect 

of conducting health and risk impact assessment studies of operations of TPPs 

and ash generating industries, within one month. 

(Action: State Governments of U.P. and M.P.) 

15. Enforcement measures regarding mandatory use of ash based products/bricks 

by all building construction agencies within 300 km radius of TPPs prescribed 

under Ash Utilisation Notification, 2021, shall be implemented. 
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(Action: UPPCB, MPPCB, concerned District Magistrates) 

16. Skilling and outreach programmes to be conducted on similar lines of training 

of SHGs by M.P. for promoting switch over to ash based brick/ product 

manufacturing. 

(Action: Govt. of U.P. and M.P.) 

17. Anpara TPP and Obra TPP to desilt the remaining ash discharged in Rihand 

Reservoir and Renu River by May, 2023. Desilted ash disposed in low lying 

areas to be stabilized with soil cover and grass/ green belt to avoid pollution.  

(Action: M/s UPRVUNL) 

18. Assessment and monitoring of desilting activities in water bodies where Anpara 

and Obra discharged ash, and stabilization activities of low lying area where 

desilted ash is filled up to verify the status of remedial measures taken, by June, 

2023.  

(Action: UPPCB and Forest Department, Govt. of UP) 

19. Inter-state transportation of ash is to be permitted for utilization of ash in the 

specified eco-friendly purposes along with safeguards for pollution control and 

mitigation.  

(Action: Govt. of UP and M.P.) 

20. Submission of action plan indicating the timelines for initiation and completion 

of feasibility studies for assessing the area and volume available for ash 

backfilling in mine voids and mixing of ash in OB dumps in all NCL mines. 

(Action: NCL) 

21. Submission of time-bound action plan for achieving 100% utilization of ash by 

TPPs. Cost-benefit analysis to be conducted for outweighing benefits of bearing 

ash transportation cost/promotion of ash based product manufacturing/coal 

transportation cost vis-à-vis environmental compensation.  

(Action: UPRVUNL, NTPC and Anpara Lanco, All TPPs) 
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22. A study on mixing of red mud with ash in Gorbi abandoned mine is to be carried 

out to neutralize acidic water of Gorbi mine pit.  

(Action: NTPC and NCL) 

23. Effective implementation of the mandate of 100% utilisation of ash by TPPs 

across the country must be ensured. In this regard, the compliance matrix 

shared along with the minutes of the first meeting must be implemented in a 

time bound manner and on a regular basis. 

(Action: CPCB, CEA, All State Govts. (having TPPs), All stakeholders as 

per Compliance Matrix) 
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Minutes of the 4th meeting of Fly Ash Management and Utilization Mission 

held on 04.07.2023 at 11:00 hrs 

The fourth meeting on ‘Fly Ash Management and Utilization Mission’ was convened 

on 4th July, 2023 at 11:00 hr to review the status of actions taken based on the 

recommendations/decisions made by the Mission in the meeting held on 01.05.2023. 

The list of participants is annexed at Annexure I.  

a. During the meeting, following discussions were held: 

1. Central Level Working Group constituted under Additional Secretary, Ministry 

of Coal for allocation of coal mines for disposal of ash to thermal power plants 

convened a meeting on 04.05.2023, and allocated Gorbi Pit- 2 and 3 of NCL to 

NTPC Vindhyanchal and Anpara TPS, UPRVUNL, respectively. 

2. Status of allocation of abandoned mines to TPPs for backfilling of ash: 

i. Sarni UG of WCL allocated to Satpura TPS of MPPGCL: draft MoU has 

been shared with MPPGCL for acceptance. 

ii. Sharda OC (OPQR patch) of SECL allocated to Amarkantak TPS, M.P. 

to M/s MPPGCL-volume of 1.6 lakh m3 (15%) void was made available, 

out of which 90,000 m3 has been filled so far. Remaining 85% void was 

made available to MB Power Ltd. 

iii. Sharada OC of SECL, Trench-1 was allocated to: 

a. Amarkantak TPS, MPPGCL, Chachai- 0.9 lakh m3 (16 km)  

b. NTPC, Sipat- 10.93 lakh m3 (187 km)  

c. NTPC, Korba- 12.53 lakh m3 (199 km)  

d. SGTPS, MPPGCL, Birsinghpur- 5.63 lakh m3 (78 km)  

iv. M/s NCL informed that three meetings were held and the draft MoU with 

M/s UPRVUNL (Anpara TPP) for signing had been shared. M/s 

UPRVUNL informed that the MoU would be signed immediately within a 

week for initiation of backfilling activities. 
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v. MPPGCL informed that as per the agreement, 90,000 CuM ash had 

been filled into the mine void of Sharda OC (OPQR patch) out of 

allocated void of 1.6 lakh CuM. Sharda OC has a capacity 30 lakh CuM 

out of which major portion of mine voide was given to M/s MB Power Ltd. 

It was informed that Amarkantak Power Plant, Chachai of MPPGCL is 

located at 16 km from the Sharda mine voids and ash can be easily 

transported to the void.  

vi. MPPGCL requested to consider the allocation of Trench 2 or 3 of Sharda 

OC for backfilling of remaining quantity of ash as the mine is located in 

M.P. and ATPS of MPPGCL does not have any alternate allocation. 

3. It was informed that mine void of Sharada OC (Trench 1), Chachai of SECL is 

used as water reservoir and meets the water requirement for industrial & 

community use. CIL informed that adjacent void, Trench-2 could be allotted to 

Amarkantak TPS, MPPGCL, Chachai. 

4. MPPGCL shared that Sarni underground mine of WCL was yet to be allocated 

as MoU was under finalization due to issues related to mine safety. DGMS in 

this regard stated that individual mine may conduct scientific study in respect 

of factor of safety and submit the report. 

5. It was informed that Singareni UG coal mine (SCCL) had filled up fly ash in the 

mine voids by ensuring the safety parameters. The SOP followed in this regard 

may be used for ash filling in mine voids of other UG mines. 

6. M/o Coal informed that 22 mines of CIL had been allocated for backfilling 

activities. The physical progress of ash back filling is dismal. NTPC has filled 

32 lakhs CuM ash so far out of 655 lakhs CuM voids made available. NTPC 

has shared 5-year action plan for utilization of legacy ash. MPPCB was 

requested to permit 3000 CuM ash transportation per day against 1400 CuM. 

MPPCB informed that there was no restriction on quantity of ash transportation. 

However, District Administration allows transportation only during night time to 

avoid traffic and maintain safety. 

7. M/o Coal informed that about 4-5 operational mines would get closed in next 

few years and made available for backfilling of ash. NCL informed that two 
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operational mines of NCL namely Kakri Opencast Project (March, 2024) & 

Krishnashila Opencast Project (March, 2027) are approaching for closure by 

March, 2024 and March 2027, respectively. 

8. NCL expressed no objection for conducting the study on mixing of red mud with 

ash in Gorbi abandoned mine and stated that NTPC and Hindalco Industries 

may carry out the said study on mutually agreed terms. NTPC expressed that 

appropriate safeguards in regard to discharge of wastewater from the mine into 

the water bodies may be considered.  

9. Feasibility study to assess the area/volume available for ash backfilling and 

mixing of ash in with OB of NCL mines is ongoing at Nigahi operational mine 

by CIMFR. Approval for conducting study for Amlori, Jayant, Khadia and 

Dudhichua mines at M.P. is under process. 

10. Ministry of Mines has shared the list of 207 identified non-coal mines for 

backfilling with fly ash. Further, directions were issued to all the Regional 

Controllers of Mines to identify more working mines, where mineral was 

exhausted, for backfilling activities. The list of 207 identified non-coal mines is 

presented below: 

i. 82 abandoned mines: list shared earlier 

ii. 56 mines: surrendered to State Govt. 

iii. 57 mines: part surrendered  

iv. Pits of 12 working mines: available for backfilling with fly ash 

11. CPCB informed that the list of 207 identified non-coal has been made available 

on Fly Ash Management Mission’s website. CEA has circulated the list to all the 

TPPs. 

12. Anpara TPP has desilted 1.52 lakh CuM deposited ash from Rihand reservoir 

and desiltation of remaining 50,000 CuM ash will be completed by July, 2023. 

Further, desilted ash is being used to fill low lying areas. Total 58000 CuM 

deposited ash have been completely desilted from Renu river by Obra TPP. 

Desilted ash has been disposed in low lying areas in Obra Sector 2 & 3 and 

stabilized with soil. Development of green belt is under progress. 
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13. UPPCB informed that the assessment and monitoring of desilting activities in 

water bodies due to Anpara and Obra discharged ash will be conducted after 

June, 2023. 

14. Regular inspections are being carried out by UPPCB and MPPCB to verify 

implementation of action plan by TPPs, stone crushers and industries. UPPCB 

is yet to submit the compliance report. The Oversight Committee conducted 

field inspection in the month of May, 2023.  

15. Meetings were held under Principal Secretary, Env. Dept., GoMP on 

09.05.2023 & 27.06.2023 to review the implementation of action plan and 

issued following directions: 

i. NHAI, MP Road Development Corporation and PWD were instructed 

regarding compulsory use of ash in all the road construction projects in 

the area. 

ii. 4 TPPs (NTPC, Amarkantak TPP, Sanjay Gandhi TPP, Shri Shingaji 

TPP) having % ash utilization less than 55% were directed to submit 

action plan for 100% ash utilization. 

iii. NTPC Vindhyanchal was directed to complete modernization process of 

ESP (within 2 months), install water sprinkler system to control fugitive 

dust emission from ash dyke and construction of fly ash storage silos (16 

hrs capacity). 

iv. Sasan Power Ltd. was directed for laying 25 km long pipeline for 

transportation of ash. Mahan Energen Ltd. were directed to complete 

arrangement of merry-go-round and conveyer system for coal 

transportation and initiate transportation of ash through rail. Mohar & 

Mohar Amlori Extension Coal Project of Sasan Power Ltd.  was directed 

to conduct study for mixing ash with overburden. 

v. All TPPs were directed to submit ash dyke safety study report by reputed 

institute. 

vi. NCL coal mines were directed to use 18 procured fog cannons to prevent 

fugitive dust emission. NCL Amlori Project were directed to establish 
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ETP. APMDC Ltd. were instructed regarding coal transportation through 

rail by March, 2025. 

vii. ECL was instructed to construct boundary wall, concrete roads and 

install water sprinklers in railway sidings by Dec, 2023. WCL was 

directed for timely completion of construction of Bargavan, Gondwali and 

Gajara Bahra railway siding. 

viii. 3 stone crushers which have not taken pollution control measures, were 

directed to be closed and remaining crushers were directed to meet 

timelines for pollution control. 

16. Secretary, Env. Dept. issued directions to the concerned departments for 

mandatory use of ash based products by all building construction agencies. A 

meeting was held on 09.05.2023 under Chief Secretary, Govt. of M.P. and 

27.06.2023 under PS, Env. Dept. on implementation of action plan. Directions 

were issued to concerned stakeholders to utilize ash by roads construction 

agency, ash based products manufacturers and coal mines. 

17. UPPCB informed that air pollution control system such as covered conveyer 

system, covered jaw crusher, water sprinkling arrangement, wind breaking wall, 

green belt, pucca roads have been installed in all 313 stone crushers and also 

no new stone crushers is allowed to established. 155 stone crushers were 

inspected out of which 47 defaulting units were issued show-cause notices 

under Air Act. Further, an area of 10 Ha is afforested by Miyawaki technique for 

the control of dust pollution. 

18. MPPCB conducted air quality monitoring around Phulwari, Sonbhadra District 

on 22.06.2023 & 23.06.2023. It was stated that due to the installation of 

pollution control systems such as water sprinkler, greenbelt development, wind 

breaking wall and dust containment cum suppress system and due to 

precipitation on 22.06.2023, the results were found within the prescribed 

standards (PM10: 100 µg/m3). Further, out of 63 inspected stone crushers, 3 

crushers are to be closed and remaining crushers to meet timelines for pollution 

control. 
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19. M/s Hindalco informed that pits of Dala abandoned stone quarry is partially filled 

with water and are available for disposal of fly ash. Formulation of SoP by 

Aluminium Association of India and IIFM Bhopal is under process for 

conducting pilot study on mixing of red mud with fly ash for backfilling of Dala 

abandoned stone quarry. 

20. State Govts. informed that inter-state transportation of ash has not been 

banned and no application was received for inter-state ash transportation. 

21. CPCB has finalized guidelines for technical specifications and annual 

certification of ash ponds/dykes on 27.06.2023.  

22. Stipulation of conditions in Environmental Clearances of coal mines and non-

coal mines for conducting feasibility studies for assessment of voids for 

backfilling activities is under consideration by Expert Appraisal Committee 

(Coal Mining). 

23. MoEF&CC on 4.05.2023 requested NHAI to utilize ash in all road construction 

projects enabling TPPs to achieve 100% ash utilization.  

24. Collector of Singrauli District, Madhya Pradesh had organised a workshop on 

24.06.2023 for identified SHGs for promoting switch over to ash based 

brick/product manufacturing. Further, directions were given to the TPPs for 

ensuring availability of fly ash to these SHGs. Govt. of U.P. has directed TPPs 

to organise skilling and outreach programme. TPPs are promoting 31 MSMEs 

engaged in manufacturing ash based products/ brick manufacturers. 

25. Proposals from AIIMS, Bhopal for conducting health and risk impact 

assessment studies in Sonbhadra and Singrauli region were sanctioned on 

30.06.2023 and 27.06.2023, respectively. 

26. Govt. of U.P. has opened a separate account to receive voluntary contributions 

and funds for environment restoration and relief. It was discussed that the funds 

already collected under Environmental Compensation for recovering damages 

and remediation activities in Singrauli and Sonbhadra region may be 

transferred to the accounts recently created by State Government for effective 

utilisation for improving environment (air, water and soil) specific to this region.  
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27. Time-bound action plan for utilization of legacy ash were received from NTPC 

(Rihand Nagar & Shaktinagar), UPRVUNL (Obra TPS & UPRVUNL Anpara 

TPS) and Lanco Anpara Power Ltd.  

28. NTPC informed that they have engaged with NHAI for road construction 

projects for the supply of ash. Along with this and filling of mine voids would 

increase the utilisation to 70%.  

 b. The following recommendations were made during the meeting: 

1. SOP to be developed in respect of working mine (opencast and underground 

mines) for safety related issues in allocation of mines. Also, SOP to be 

formulated for carrying out feasibility studies for filliing up of mine voids in 

respect of all mines. 

(Action: Ministry of Labour and Employment, and DGMS) 

2. Updating list of identified abandoned mines for enabling TPPs to approach the 

concerned mines for backfilling of mine voids with ash for achieving 100% ash 

utilisation. SOP for signing-up of MoU between the identified mines and TPPs 

to be finalised. 

 (Action: Ministry of Mines) 

3. Details of SOP followed for Singareni underground mine (SCCL) for ash filling 

in mine voids may be shared with WCL and NCL for adoption of similar SOP 

conditions in the MoU to be signed with TPPs. A copy may be shared with 

MoEFCC. 

(Action: Ministry of Coal) 

4. Status regarding details of identified mine voids, allocation to TPPs, signing of 

MoU and quantity of ash filled up against the available volume may be shared 

and may be put up on the website and updated monthly. 

(Action: Ministry of Coal) 

5. List of coal mines approaching for closure of mines in 3-5 years to be updated 

and shared with MoP & TPPs for making early allocation, signing of MoU and 

preparatory activities for initiation of backfilling of ash. 

(Action: Ministry of Coal) 
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6. A scientific methodology with GIS mapping may be evolved for allocation of 

mine voids/ mixing of OB dumps with ash to TPPs based on proximity to the 

mine and transportation distance so that the environmental impacts/ costs of 

transportation can be minimised. In case of Sharda OC mine (Trench -1, 2 & 

3), existing allocation of 90,000 m3 to Amarkantak TPS, MPPGCL may be 

reviewed and i may be increased as the TPP is 16 kms from the said mine.  

(Action: Ministry of Coal) 

7. Completion of feasibility study for Nigahi operational mine within two months 

and submission timelines for initiation and completion of feasibility studies for 

other working mines for assessment of area and volume available for ash 

backfilling in mine voids and mixing of ash in OB dumps in all NCL mines. 

Findings of feasibility study of Nigahi operational mine shall be presented during 

the next meeting of the Mission. 

(Action: Ministry of Coal and NCL) 

8. Meeting with all TPPs to get the details about abandoned mines which may be 

geographically favourable to the TPPs and furnish the list of TPPs along with 

priority list of abandoned mines. 

(Action: MoP, CEA) 

9. M/o Labour and Employment and DGMS to be communicated regarding 

finalisation of SOP in regard to backfilling of ash in ppencast and underground 

mines ( for both abandoned as well as working mines)and mixing of ash with 

overburden in dumps. A separate meeting may be convened with DGMS, M/o 

Coal and M/o Mines in this regard. 

(Action: MoEF&CC) 

10. Third-party audit for verification of implementation of action plans of TPPs, 

industries, stone crushers and coal mines in Singrauli and Sonbhadra region 

including desilting activities and reclamation of low lying areas carried out, may 

be undertaken through empanelled institutions/agencies and the report in this 

regard may be furnished during the next meeting of Mission. CPCB may work 
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out the cost to be incurred by individual industry in case of unit specific audit 

and jointly by cluster of industries in case of cluster specific audit.  

(Action: CPCB) 

11. In order to ensure 100% utilization of ash by all lignite and coal based thermal 

power plants across the country, effective monitoring and supervision of 

provisions of Ash Utilization Notification dated 31.12.2021 have to be 

scrupulously complied with. Respective stakeholders have been mapped in 

respect of the various activities mandated under the notification which has been 

shared with CPCB with the minutes of previous meeting. CPCB to coordinate 

with all the regulatory/enforcing agencies and ensure the compliance of all the 

activities in a time bound and on a regular basis  

(Action: CPCB, MoP, CEA, All State Govts, All stakeholders) 

12. Directorate of Mines and Geology may update the list of abandoned mines 

available in their respective States and make it available on State Govts. 

website including abandoned stone crushers.This may be put up on the website 

and updated every month. 

(Action: State Govts. of U.P. and M.P.) 

13. Environmental Compensation collected by respective SPCBs from the 

industries of Singrauli and Sonbhadra region prior to the opening of specific 

accounts and kept in common EC fund, may be transferred to respective 

accounts created by the State Govts, in addition to voluntary contributions. A 

mechanism to be put in place to utilise the funds received from this region to be 

used only for the said region for restoration of environment and relief. Further, 

State Forest Department may be engaged for carrying out measures for 

restoration of environment. 

(Action: State Govts. of U.P. & M.P.) 

14. Increase in utilisation of quantum of ash for making ash based products or eco-

bricks through SHGs may be assessed by comparing pre- and post-skilling and 

outreach programmes. This may be updated every three months. SHGs to be 
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involved in making eco-bricks that can be used in tree plantation/afforestation, 

toilet construction activities of the public utility projects.  

(Action: State Govts. of U.P. & M.P.) 

15. Implementation of effective enforcement measures regarding mandatory use of 

ash based products/bricks by all building construction agencies within 300 km 

radius of TPPs as prescribed in Ash Utilisation Notification, 2021 and 

implementation of additional measures beyond the Notification, to minimise the 

disposal of ash in mine voids and low lying areas. 

(Action: State Govts. of U.P. and M.P.) 

16. Study on mixing of red mud with ash and its environmental aspects such as 

leaching of heavy metals into ground and surface water may be conducted and 

the results may be shared with CPCB. 

(Action: State Govt. of M.P., MPPCB) 

17. Ambient air quality monitoring in and around stone crushers to be conducted 

and baseline data of last two years (same season) be analysed to verify impact 

of mitigation measures taken by stone crushers. This may be carried out on a 

regular basis and data may be compiled in a continuous manner to assess the 

improvements as well as its sustainability. Carry out continuous evaluation of 

CEPI Score of Singrauli and Sonbhadara region and compile the data over the 

time in a continuous manner to assess the progress made. A presentation in 

this regard along with the implementation of CEPI action plan and 

verification/monitoring of desilting activities of Obra & Anpara (UPRVUNL) may 

be made during next meeting of the Mission. 

(Action: State Govts. of U.P. and M.P., UPPCB and MPPCB) 

18. SOP to be laid down for stipulation of measures to be taken during road 

transportation of ash, in the permission/ Consent to Operate issued for 

backfilling of mine void with ash and mixing the ash with OB. 

(Action: State Govt. of U.P. and M.P., MPPCB and UPPCB) 
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19. Finalization and signing of MoU with M/s NCL for initiation of backfilling 

activities in Gorbi Pit-3, within a week and timelines for commencing backfilling 

activities to be shared. Action taken report in this regard may be submitted to 

the MoEF&CC. 

(Action: State Govt. of U.P., Anpara TPP, UPRVUNL, MoC and NCL) 

20. Carry out desiltation of remaining quantity of ash discharged in Rihand reservoir 

by Anpara TPP. Desilted ash disposed in low lying areas to be stabilized with 

soil cover and grass/ green belt. Progress to be updated on the website on 

monthly basis. 

(Action:State Govt. of U.P., Anpara and Obra TPP, UPRVUNL) 

21. All the pending/ ongoing activities in respect of implementation of decisions 

made during 1st, 2nd and 3rd meeting of the Mission shall be undertaken and 

action taken report shall be furnished.Progress to be updated on the website 

on monthly basis. Necessary formats may be put up on the website to enable 

all stakeholders to upload the progress online. Login and passwords for all 

stakeholders to be generated immediately. 

(Action: Concerned Ministry/ CPCB/ State Govts./ SPCBs/ Organisation) 
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